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INTRODUCTioN 
I. the Chairman of the Estimates Committee having been authorised by 

the Committee to submit the Report on their behalf present· this 6th 
Report on action taken by Government on the recommend,ations contained 
in the 81st Report of the Estimates Committee (Eighth Lok Sabah) on the 
Ministry of Home Affairs - Andaman and Nicobar Islands. 

2. The 81st Report was presented to Lok Sabha on 27th April 1989. 
Government furnished their replies indicating action taken on the recom-
mendations contained in that Report on 5th March, 1990. The Draft 
Report was adopted by the Commitjee on 27th June, 1990. 

3. The Report has b~en divided into following Chapters:-
(I) Report 

(II) Recommendations/Observations which have been accep-
ted by Government 

• 
(III) Recommendations / Observations which the Committee do 

. not desire to pursue in view of Government's replies. 
(IV) Recommendations / Observations in respect of which 

replies of Government have not been accepted by the 
Committee. 

(V) Recommendations/ Observations in respect of which final 
replies of Government are still awaited. 

4. An analysis of action taken by Government on the recommendations 
contained in Eighty-first Report of Estimates Committee (Eighth Lok 
Sabha) is given in Appendix. It would be observed that". out of 67 
recommendations made in the Report, 41 recommendations i.e. 62.7 per 
cent have been accepted by Government and the Committee do not desire 
to pursue 18 recommendations i.e. about 27 per cent in view of 
Government's replies. Replies have not been accepted in respect of 7 
recommendations i.e. about to.5 per cent. Replies in respect of 1 
recommendation i.e. 1.5 per cent have not been furnished by the 
Government. 

NEW DELHI; 
July 20, 1990 

A.!tuIha 29, 1912(5) 

• 

(vii) 

JASW ANT SINGH 
ChairmQn . 

. EstimQtes Committee. 



CIlAPTER·1 
REPORT 

1.1 This Report of the Estimates Committee deals with Action Taken by 
Government on the recommendations contained in their 81st Report (8th 
Lok Sabha) on the Andaman & Nicobar Islands, which was presented to 
Lok Sabha on 27th Aplil, 1989. 

1.2 Action Taken Notes have been received in respect of all the 
recommendations contained in tht: Rel>0rt. These Notes have been 
categorised as follows:-

(i) Recommendations/observations which have been accepted 
by the Government; 
Sl. Nos. 1, 2, 4, 5, 6, 7, 8, 10, 14, 15, 16, 17, 17(A), 19. 

• 25, 26, 27. 28, 29, 32, 37, 38, 39. 40. 41, 42. 45. 
47, 48. 49. 50. 51, 52. 53. 56. 57. 58. 60. 61. 62. 
63. 66. 

(Total 42, Chapter II) 
(ii) Recommendations/observations which the Committee do 

not desire to pursue in view of Government's replies; 
Sl. Nos. 3-, 9. 13, ~1, ~. 30. 31. 33. 34. 35. 36. 43. 44. 46. 

54. 55. 64. 65. 
(Total 18, Chapter III) 

(iii) Recommendations/observations in respect of which Gov-
ernmeiu's replies have not been accepted by the Com-
mitee; 
Sl. Nos. 11.12.18.20.23.24.59. 

(Total 7. Chapter IV) 
(iv) Recommendation/observation in respect of which final 

replies are stiU awaited; 
Sl. No. 67. 

(Total 1. Chapter V) 
1.3 The Committee will now deal with action taken by Government on 

some of the recommendations. 
Procure~nt & distribution oj \'eeds 

Recommendation sa. No. 6 (Para 1.37) 

1.4 The Committee had noten that as against a target of 60 MT seeds. 
during each of the last three years i.e. 1985-86. 1986-87 and 1987-88. the 
actual procurement and distrihution was far less i.e. 30 MT. 53 MT & 
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,0I0.76MT respectively. The CommIttee observed that one of the important 
leaSons for lower demand .was preference for own seeds. This was 
indicative of lack of promotion, by the Ministry of quality seeds. The 
Committee, therefore, felt that steps taken to motivate farmers to use 
improved seeds, as provided by the~ Agricultural Department of Andaman 
& Nicobar' Islands, should be intensified. 

I.S In its action taken reply, the Ministry of Home Affairs stated thal 
the required quantity of certified seeds was procured from the National 
Seests Corporation, as well as other states from the mainland, and supplied 
to the cultivators, at subsidise<l, rates. The ;.!iepartment had proposed a 
scheme, in the Draft 8th Five Year Plan, for establishment of seed 
mqltiplication farm", .where seeds of improved and adapted varieties could 
be grown and then supplied. It was proposed to e~tablish such farms in 
Hut Bay, Little Andaman and Nimbudara, Middle Andaman. 

1.6 The Committee appreciate that.reps are being taken to make 
aJ'I'IIIIIeIDtnts lor the supply 01 certUIed seeds from National Seeds 
eor,oratlon. The Committee would recommend that steps be ,taken, by the 
MInIstry, to motivate larmers lor adopting improved varieties 01 seeds. 
They would Uke to be kept apprised 01 the steps taken In this regard. 
Extraction of Timber 

Recommendation SI. No. 11 (Para 1.53) 
1.7 In their 'earlier report, the Committee, while deprecating that there 

had been unconscionable delay in the extraction of timber from hilly lands, 
had noted that the Forest Department had been assigned this work in the 
sixties. For long, sufficient attention was not paid. This resulted in loss of 
revenue to the Government. Lamentably, work that had been initiated in 
the sixties, was no where near completion even by the nineties. This is a 
very poor commentary on the working of the Island Administration. The 
Committee hold that such delays must be investigated. 

1.8 In its Action Taken reply, the Ministry of Home Affairs stated that 
the pineapple cultivation h~d been adopted in the Islands but it could not 
make headway d.ue to various reasons. 

1.9 Non-availability of planting materials viz. pineapple suckers was 
another limiting factor in the ex{,ansion of a~ea under cultivation of 
pineapple. For theS\tpply of suckers the Administration had to depend on 
the mainland as the production in those islands was very much limited. To 
overcome that' problem; viab~ technology had to be developed. The 
Director, CARl, Port Blair had already been requested to evolve and 
standardise the technology for rapid multiplication, so that dependence on 
mainland for pineapple suckers was minimised. 

1.10 Extraction of commercial trees from hilly land was hampered 
primarily because ()f:-

(i) scattered nature of alloted land in areas where Forest 
Department had no infrastructure. 



3 

(ii) shifting of timbe.r extraction camps from place to place is 
nQt only expensive but also impracticable. 

III apte of IIWO' CDnlltraints. Forest Department harvested timber from 
about 7700 ha. of alloted hilly land leaving only 2300 ha. area where also 
work is. in progress. • 

\.11 The COIIIIDIttee ftDd the re8IODI advanced by the MiDIItry like non· 
receipt of barbed wire, pl8ndaa material etc., as pathetic attempts at 
coverlaa lnellldency. They are neither appreciative of nor convlac:ed by the 
n8l0lll cited. 

l.ll The CommIttee, therefore, desire that the Andaman " Nkobar 
....... AdmIaIstradoa abouId take up aU tbeIe matten with the autboritles 
..... lIIIist upon early compliance. AI&ematlvely, It o ..... t to make arranp-
... ts to Jet the lIIpp1y dIrec:tIy from other 1IOIII'ds. Andaman " Nic:obm' 
Admlnlstratioa sbouId aIIo, In consultation with the DIrector, CARl, Port 
BlaIr take adequate steps to make avaUable a dmely IUpply 0; pineapple 
IUcken. 
Coastal Aqualulture 

ReconuneadatiOD SI. No. 12 (P.... 1.5) 
1.13 The Committee were constrained to note that no discernible 

progress had been made under the scheme of coastal aquaculture. The 
Committee regretted that lite work of survey of brackish water, suitable 
for undertaking the programme, had not been completed. The team had 
surveyed only a part of South Andamans, and the rest of the areas in the 
Islands were yet to be surveyed. The Committee had desired that the 
survey of the remaining areas should be completed urgently. Further that 
steps be. taken for establishing model fish farms for brackiJh waler culture 
in South Andaman, middle Andaman and Car Nicobar. 

1.14 In its Action Taken reply, Ministry of Home Affairs stated that a 
macro level survey was conducted in about 1000 hec. of land in South 
Andaman by an Expert Team, which found about 470 hec. of land suitable 
for prawn culture. The department had since procured top-sheets and 
saline refracto-meter, and also taken action for procurement of PH meter, 
required for carryin~ out other survey. 

1.lS For the Establishment of model brackish water Farms in South 
Andaman, Middle Andaman and Car Nicobar schemes had been included 
in the draft VIIIth Five Year Plan. The Ministry of Agriculture & 
Cooperation also added that there was a scheme namely 'Coastal Aquacul· 
ture' proposed during the VIIIth Five Year Plan ey the Andaman and 
Nicobar Admn. While examining the scheme for approval Pbmrling 
Commission and integrated Finance Division of Department of Agriculture 
&:. Cooperation desired to conduct the feasibility study regarding the 
potential of coastal aquaculture in the Islands. This wasoomlhU .. icated~ 
the Department of Agriculture and Cooperation on 18.5.1987. Nofeasibi-

:ltl~O lS-5 
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lity report had so far been received by the Department of Agriculture & 
Cooperation. 

1.16 During VUIth Five Year Plan Central Institute ot l..OaStai Engineer-
ing for Fishery (aCEp) would take up survey and investigation for 
development of brackish water aquaculture in Andaman and Nicobar 
Islands. One officer from Andaman and Nicobar Islands w<¥d be trained 
in Philippines for three months in brackish water aquaculture under UNDP 
Programme. 

1.17 The CoaunIUee obIene tbat the work oflUl'ft)' of bncldsb w.ter, 
suitable for IIDdertaIda& .... wn eaIture, ..... DOt beat completed 10 far. The 
reply of the MIDIItry dud dill 1t'GIk will be takeD up dariDa VIDtb Five 
Year PIau Is pervarlcatlft. The c.uatUee, while c:ommentlDa on the casual 
approach of the MiaIItry, ..... It to eIIIUft an early compIedon of the work. 

1.18 The COIIIIIIiUee are also _hie to appreciate the reuons dted for 
delay In DOD-receipt of • feuibiUty report reprdIna the potendal of coastal 
aquaculture in the bIaDdI. The Committee would like the Ministry to now 
adopt • time bound Idledale in this repnl. It would therefore, like to 
know: <a) by when the feulbWty report Is lolng to be c:ompIeled; and (b) by 
when It wW be ..:ted upon. 

Finally tilt CoIIIIDlUee would Uke to be kept COIIItantly apprised of 
pr .... ID this reprd. 
Strengthening of Facilities for training in Fisheries discipline 

RecoaunendadoD 81. No. 14 (Pan 1.10) 
1.19 The Committee had recommended that Andaman and Nicobar 

Administfation should take urgent steps for strengthening facilities for 
training in fisheries discipline. 

1.20 In its reply the Ministry, while detailing the steps taken stated that 
the working Group set up for preparing the Master Plan for Andaman and 
Nicohar Islands, for development of fisheries, bad submitted its report in 
JUly, 1989. 

1.21 The Committee would like to know what follow-., 8dIoa .... beat 
laken to implement the Master Plan lor A......... and Nicobar bIaDdI. 
:If'poilltmenf of Opthalmologisls 

Recommendation ·SI. No. 18 (Para 3.9) 
1.22 The Committee had noted that work relating to control of blindness 

suffereu uue to :\ posts of Ophthalmologists lying kept vacant since long. 
Only after one or the posts of Ophthalmologist from AFMS bad been 
filled, did the programme get activated. The Committee were Ul)able to 
appreciate the existence of vacancies for such an unduly 10Dl period. The 
('ommittee were of the opinion that ade4uatc steps were not taken to fill 
up these vacancies from Central Health Services cadre earlier, and the 
posts remained vacant due to non-availability of qualified local candidates. 
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Only last year action had been initiated to include those posts under 
CHS cadre so that qualifiCd candidates could be appointed from CHS I 
Defence Services. The Committee had desired that steps should be 
taken now, and with a sense of urgency 10 that remaining two posts 
were filled up without any further delay 

1.23 In its Action Taken reply the Mimsuy ot Home Affairs stated 
that the vacancies of 3 posts of Ophthalmologists was duly brought to 
the notice of the concerned Ministry for filling them up. Since CHS did 
not fill the posts, the matter was taken- up with the' Ministry of Defence 
for ~ting of an Ophthalmologist on deputation, Major SC Nanda, an 
Ophthalmologist from the Ministry of. Defence 'was now working under 
the Administration on deputation. One of the )M0s, a local bonded 
candidate had since been sponsored for 3 years MD COJlne in Ophthal-
mology in the All India InItitute of Medical Scieac:ea, New Delhi. On 
the successful completion of the coUrse,this doctor, a resident could be 
appointed against one of the vacant posts. Continuous efforts were being 
made to obtain specialists from CHS/Defence. 

1.24 The COlllDllttee feel that tbe MIaIItry fIl ae.atb does DOt aeem to 
ave made IDte.Ive dforts to fIIId suitable amdIcIates for the vacant 
paItI. The eo..attee reltente their ...................... tIoa and recom· 
IIIeDd that tbe AttN AdmlnIItratIoa IIIouId tMe ....... t IItepI to liU up 
tbe vacant poItI 01 OpbtbalmoloPta. The Comndttee would like to know 
01 the pl'Olft!lS ID this reprd. 
Strength of Doctors 

Recommendatloa SI. No. 20 (Para 3.14) 
1.25 The Committee had noted that the position regarding the 

strength 01 doctors in each of the 11 primary Health Centres was not 
satisfactory . 

1.26 In its Action Taken reply the Ministry of Home Affain stated 
that necessary provisions were being made in the 8tb Plan to improve 
the doctor-population ratie) in rural areas with special attention to 
isolated islands. 

1.27 Nodaa that the doctor - popuIatIoa ntlo ID AAN Islands did not 
conform to preacribed Itandard DOI'IIII, the CoaunlUee bad desired that 
the strength 01 doctors sbould be IDcreaIed 8ultably. The reply of thf 
Ministry is laadequate • It does ... IDdlcate dearly the steps that are 
beIDa taken to .... prove tbe dodor - populatloa ntlo. The Commill~ 
would like to be appriIed of the concrete steps takea ID tblI regard. 
Vaconcy of SpeciDJists 

Reconuneadatlon 81. No. %3 (Para 3.%3) 
1.28 The Committee bad observed that some of the posts of special-

ists in the hospitals in Andaman and Nicobar Islands were lying vacant 
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for the last 5-7 years. It had desired that immediate effective action should 
be taken to fin up the vacant posts. 

1.29 III its Action Taken reply. the Ministry of Home Affairs stated that 
action had already been- taken to fill up the vacant post of specialists by 
taking Defence personnel on deputation. Action was also being taken to 
appoint locally qualified doctors as specialists on ad hoc basis. 

1.30 The COIIUIlIttee desire that the A&:N. Admlnlstratloa IIIaouId ...... 
OUIIy pursue the matter of appolDbDeBt fIl.,....."'ts In various IIoIpbIIIn 
the Islands. LoeaIIy quaUfted dottGn Ihould ...., be sent for tnIDlDg In 
vlll'ious diIdpUDes, on the mainland and .y should be appointed In theIe 
boIp" Is on a reaular basis 10 that tbere are DO posts left vacaat. 

Creation of posts of specialists 

Recommendation SJ. NQ. ,.4 (Para 3.14) 

1.31 The Committee had also noted that the proposal for creation of 
other posts of Medical Specialists, Gynaecologist, ENT !lurgeon, etc. for 
Civil Hospital, Car Nicobar and 4 specialists for CHC, Ranget had been 
cleared by the Ministry of Health & Family Welfare and was awaiting 
clearance from Ministry of Finance. The Committee bad desired that 
matter should be pursued with the concerned Ministries. After approval, 
urgent steps should be taken to fill the posts of specialists. 

1.32 In its Action Taken reply, the Ministry of Home Affairs stated that 
the Ministry of Defence had again been requested to depute the foUowing 
specialists for Civil Hospital. Car Nicobar and they were expected to join 
shortly:-

1. Surgical Specialist. 
2. Anaesthetist. 
3. Medical Specialist. 
4. Gynaecologist. 

As regards the specialists for GB Pant Hospital, the Hon'ble Lt. 
Governor again moved the Defence Ministry for posting of one Radiologist 
and one skin specialist from the. Army on deputation basis. 

1.33 ~oting that the proposal for creation of posts of Medical spedaUsts, 
GynaeeolOlkt, ENT Surgeon etc. for Civil Hospital, Car Nk:ebar, and 
CHC, Rangel had been dcared by the Ministry of HeaIIh and Family 
Welfare and was awaiting clearance from the Ministry of Finance, the 
Committee had recommended that urgent steps sbould be taken to obtain 
the approval of Ministry of Finance In this regard. The reply of the 
Ministry that tbe Ministry of Defence have again been reque8ed to depute 
the spedallsts is not relevant to Committee's recommendation. The Commit-
tee, theref~, reiterate their earlier recommendation and would like to be 
apprised of the nnal outcome in this repnI. 
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Andaman & NIcObtU Inltgraltd Dtvtlopmmt Corportllion 

RecommeadadaD SI. Ne. 5t (Pwa '.17) 

1.34 The Committee had observed that. thou&h peripherals like aU 
approvals about the setting up of the Board of Diredon had been 
completed, the Andaman & N~bar Integrated Development Corporation 
had yet to become operational. The Committee were of the opinion that 
nothing much could be achieved by' merely appointing a Board of 
Directors. 

1.35 In its Action Taken reply. the Ministry of Home Attain stated that 
the ANTIDCO had recently started functioning but various activities 
relatir.g to the ANTIDCO were in the process of being taken up. 
Technical experts relati~g to different secton were still to be appointed. 
Action had already been initiated for appointment of Generai Managen, 
under each Sector. by approaching concerned Ministries and similar 
corporations on the mainland. for taking offi~n on deputation initially 
and by reQuesting Public Enterprises Selection Board to select the requisite 
qualified officials. The post of Managing Director had been upgraded and 
actlvitles would pick up once the General Managen of aU the secton were 
appointed. 

1.36 It was further intimated that 3 meetings of the Bo~rd of Directon 
had beer. held. various alenda items discuued. Action woUld however, be 
initiated after appointing necessary staff required to run the Corporation. 

1.37. The Committee dellre that ... Ior ...... _ am' fIl T .......... 
Experts, General Ma-aen and M ........ DIredar fIl ANTIDCO ........ be 
aken with • sense fIl urpacy 10 thai tile c.pondoa 1Mea.. ,.., 
operatloDal as early • ..-0-. They WGIIId· like to be ....... 1. fIl tile 
,.,..... In this ...... 

Implementation 01 Recommc...tau-

The Committee ..... to em....... ..... ........... .9d.II_ .. ,_ 
eetioa; they have to be .... pIemeDted by ~ • ....., wII, tIlinIan, 
IIdvIIe the Gov_t that It IhoaId keep • .. ...... watdI • tile 
nc:ommendatloal ..... by die CoauaIttee. Sada nn •• d ..... ,. moe 
DOt pouIbIe to 'mpl ••• Rt .. lilt be reported to die c.. Wee, ...... , ..... 
_ apa.attt. proYIded 'or 1Mc:tQa. 



CHAPTER-II 
RECOMMENDATIONS/OBSERV ATIONS WHICH HAVE BEEN 

ACCEPTED BY GOVERNMENT . 

Recommendation SI. No. 1 (Para 1.19) 
The Committee note that the people of A&N Islands are dependent on 

tbe mainland for their subsistence. There is no production of wheat in the 
I~lands and there is very limited production of rice. This is mainly due to 
the limited area of cultivation of paddy crop. which has not been in 
increased since the inception of 6th Five Year Plan due to restrictions 
imposed on the diversion of forest land for agricultural purposes. 

Action Takeb 
It is true that the people of Andaman and Nicobat Islands are 

dependent on mainland for requirement of wheat as the Agro-climatit 
situation of these Islands does not permit the cultivation of wheat in this 
Zone. 

It is also true that production of rice is limited i.e. about 28,000 MT per 
year. The total. consumption of rice in these Islands is about 47,000 MT 
per year. Out of which 16,000 MT rice is imported by Supply Depamnent 
of Adminiltration and about 3,000 MT by businessmen. . . 

The efforts are being made· to increase production of rice per unit area 
by introducing High Yielding Varieties and by encouraging for means to 
have Double Cropping of paddy. 

Reconunendatlon SI. No. 1 (Para 1.10) 
The Committee have been informed that to minimise the quantity of 

foodgrains brought from mainland, the only way is to increase the area 
under double cropping of paddy for which adequate irrigation facilities are. 
not available in the Islands. The Department of Agriculture of A&N 
Administration is stated to be encouraging fat'mers for construction of 
minor irrigation ponds to facilitate double cropping. However, the Com-
mittee note that these ponds collect only the surface min wateT by which 
only life saving irrigation is possible. The Committ"l.!. therefore, desire that 
the problem of lack of irrigation facilities should be assessed in depth 
without delay by the Department of Agriculture of the A&N Administra-
tion with the assistance md guidance of the Ministry of agriculture, 
Government of India and appropriate 'measures taken to augment the 
irrigation facilities in the Islands. Irrigation facilities which are stated to 
have been planned for little and North Andamanshould also be finalised 
early. . 
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Actio .. T .. 
The Department of Agriculture is implementing a scheme to encourage 

cultivators for the construction of Minor Irrigation ponds. OJ'! loan-cum-
subsidy basis. Minor Irrigation wing of the Andaman Public Works 
Department has taken up a scheme to 5~~ey. and investi~~te the 
availability of surface and ground water for IrrigatIon pu~ses 10 these 
Islands. This survey includes study of total flow of water dunng the year, 
sediments in the water peak flow etc. The investigation is in pro~ress. 
They have taken up survey work in, little Andaman, North, South, MIddle 

'Andaman and Campbell Bay. The survey repo~ are being transmitted to 
the Central Water Power Commission, New Delhi. 

Recommendation Sl. No. 4 (Para 1.11) 
The Committee also note that the Andaman & Nicobar Islands 

AdministratilJn had submitted three proposals regarding allotment of land 
to settlers for agriculture. The proposals were approved by Government 
and the land were released on the stipulation that the lesal status the'lands 
would remain unchanged, II condition which was not acceptable to the 
Administration. Subsequently, the Ministry agreed to change the legal 
status of land of Miletilak but similar change ,in' the legal status of land in 
respect of Jirkatang and Havelock have not be.n apPJOved by the 
Ministry. The Committee, however, feel that singe a decitfon in regard to 
Miletilak has been taken, it is imperative to take a simil~r decision in 
regard Jirkatang and Havelock so as to give, the settlers 8 sense of 
belonging and make their involvement in the cultivation of land meaningful 
by giving them some I~gal lights. The Committee, therefore, desire thtt 
,the matter should be taken at an appropriately higher level and pursued to 
finality. 

Action . Taken 
As regards Havelock, the Ministry has nOt responded to our requests for 

change in the status of the land released for allotment to the settiers even 
through the ,.ttentiun of the Hon'ble Minister 'of Environment & Forests 
was drawn by the Hon'ble L.G. vide his Ictter dated 9th July 1987. The 
case was followed by the POCF vide hi" D.O. Jetter dated 21.2.89 foUowed 
by remainders dated 30th M:'rch and lIth April. 1989. 

However. the land was handed over to the Revenue Oep.. nent on 
26.4.89 on order of the Hon'ble L.G. and the same has been allotted and 
possession giving to the settlers at Havelock 

The land at Jirkatang was formally handed over by the Forest Depart-
ment to the Revenue Authorities with the stipulation that the land shall 
continue to be reserved forest. Hon'ble Lt. Governor, however. bas 
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directed that the land shall be treated as 'Revenue Land' for all intends 
and purposes. The land in already in ~ion of the settlers and they 
have been cultivatina the same for the past many years. 

RecaauMndatIon . SI. No. 5 (Pan 1.27) 

The committee note that the work of construction of irrigation projects 
in Little Andaman has not been taken up for want of clearance from the 
Ministry of Environment and Forest. The Committee deplore the undue 
delay that has taken place in the clearance of proposal by the Ministry of 
Environment and Forests. Thet' find that tbe proposal in this regard was 
sent to the said Ministry on 25.3.87 but even after a lapse of two years it 
has not bec!n cleared by them. The Committee have noted in their earlier 
recom."endation that the irrigation facilities in the Islands are not 
adequate to meet .the requirement of agriculture crops. They are highly 
concerned about lack of adequ3tl". irrigation facilities and delay in 
construction of irrigation projects. The Committee desire that the matter 
should be taken with the Ministry of Environment and Forests expediti-
ously so that the proposal regarding clearanc;e of irrigatioft projects be 
cleared and further action taken for the construction of irrigation projects. 

There are two irrigation projects in Little Andaman, i.e .• Ramarkrishna 
Puram and Vishnu Nallah along with land requirement of 88-40ha. & 70.99 
ha. Since these projects attracted provisions of the Forest (Conservation) 
Act, 1980, the Ministry of Environment and Forests. after examining the 
proposal, have conveyed the approval for the release of forest land vide 
letter No. 8-74187-FC dated 17th April 89 and No. 8-751FC dated 17-4-89. 
Approval has already been conveyed to the implementing agencies to take 
up the construction of Irription Projects. 

~ ... St. No.6 (Pan 1.37) 

The Committee note that as against a target of Procurement and 
distribution of 60 MY seeds during each of the last three years i.e. 1985-86. 
1986-87 and 1987-88 the actual procurement and distribu~ion was far less 
i.e. 30 MT •. 53 MT & 44.76 MY. respectively. The Committee find that 
one of the important reasons for leSser demand among the farmers is that 
they only use the seeds produced by themselves. The Committee feel that 
the seeds produced by the farmers which might not be of good quality. 
must be affecting the production adversely. The Committee feel that the 
steps being taken to motivate the farmers to use the improved seeds 
provided by the Aaricultural Department of Andaman and Nicobar Islands 
should be further intensified. and concrete measures taken to motivate the 
farmers in this rqard. It is imperative to properly educate them about the 
long term utility of using better seeds. 
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Action T __ 

The required quantity of certified seeds was procured from the National 
Seeds Corporation as weD as other States from the mainland and supplied 
to the cultivators at subsidised rates. The department has proposed a 
scheme itt the Draft 8th Five Year Plan for establishment of seeds 
multification farm, where seeds of improved and adapted varieties will be 
multiplied and supplied the same. to the cultivators. It is proposed to 
eatabliah such fanns in Hut Bay, Little Andaman and Nimbudara, Middle 
ADdaman. 

RecoauaeadatIon SI. No.7 (Para 1.38) 
The Committee also note that besides lack of demand among farmers, 

non-availability of certified seeds at the appropriate time also affects the 
distribution work. The Committee, therefore, desire that Agriculture 
Department of Andaman and Nicobar Administration should produce 
seeds themselves and distribute them to the farmers in time.H9wever, the 
Committee have been informed that due to space constraint· it has not 
been' possible for the Agricultural Department to provide own seeds the 
Committee desire that an assessment of space requirement in this regard 
be made and adequate steps taken to arrange for the space which wiD 
result in saving of freight on account of transportation from the mainland. 

Further, for proper storage of paddy seeds, vegetable pulses and 
oilseeds, edequate godown facility should be made available so as to avoid 
the deterioration of seeds, etc. The Committee also desire that work for 
construction of godown proposed to be constructed at South Andaman 
should be expedited. 

Action T .... 
The Construction of work of main store at Port Blair for seed storage 

bas already been started and is likely to be completed shortly. Small go-
downs have already been constructed in Ranget, Mayabunder and Diglipur 
etc. There is, therefore, no problem of storage of seeds. 

JlIconunMIdatioa 51. ~o. 8 (Para 1.42) 

The Committee note that there is a proposal for setting up an oil 
extracting mill and the said proposal is lying with the Department of 
Environment of the Central Govt. The Committee desire that the 
Administration should vigorously pursue the matter with them so as to 
optain their CIearaDce expeditiously so that it is possible to set up the mill 
at the earliest. After the Clearance of the Department of Environment, 
Urgent steps should be taken to set up the mill. 

Action T ... 

As regards palm oil mill. the Government of Indit have already given 
clearance from environment point of view for expansion of the red palm 
oil processing plant to 4 ton fresh fruit bunches per four. The work has 
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been entrusted to a. Culcutta based finn for supplying the machinary and 
eqpipments and alsO for erection of the mill. 

RecommeDdation SI. No. 10 (Para 1.52) 

Since pineapple cultivauon has great prospects throughout the year and 
could be culti\pated very economically in the hilly tract it is desirable to 
give it serious consideration with a view to taking appropriate measures to 
exploit this as a source of generating revenue. Steps are also needed to set 
up fruit canning industry to create more revenue for the Islands. The 
Committee desire that the Govt. should give serious consideration to 
exploit successfully this vast revenue earning potential and take necessary 
steps to provide for requisite resources, man-power and infrastructure in 
the Eighth Plan period so that the country is in a position to make full use 
of the availa~le resources for augmenting its revenues. They also desire 
that to attract enterprenuers and industrial policy should be fonnulated. 
The Committee would like to be apprised of further developments in this 
regard. 

Action Taken 

Pineapple cultivation has already been adepted in these Islands under 
Centrally Sponsored schemes as well as State Schemes. Planting matrial of 
pineapple i.e. pineapple suckers are being imported from mainland for 
distribution to the fanners. 

Central Agricultural Research Institutes, Port Blair under the Indian 
Council of Agricultural Research have been requested to standardies the 
technology for rapid multiplication of suckers of pineapple so depc;ndence 
for suppfy of suckers the mainland is immUDised. 

Industrial exploitation of pineapple is not possible presently due to 
limited production of fruit. 

During ath Five Year Plan the efforts for intensifying the cultivation of 
pineapple specially on slopy land as well as inter cropping will be made 
under Coconut, Areconut and fruit plantations. For this purpose, Centrally 
Sponsored Scheme wiH be continued as well as state Sector Scheme on 
"Development & rejuvenation of plantation spices and fruit crops" have 
been proposed with outlay of Rs. 100 laths. 

Recommendation St. No. 14 (Para 1.11) 

The Committee would like to emphasise that in the present circumstan-
ces when there is a great demand for fish consumption in the country, 
concerted efforts should be made by the fisheries wing of the Integrated 
Development Corporation for development of fish in these Islands so that 
not only the deman,ds of the local people may be met in full but fish could 
be exported to mainland also for generating more revenue. This would also 
help the economic development of the .Islands. 
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Actioa T'" 
As per the recommendation of the Board of ANTIDCO, demand of fish 

of the people of the Islands wiD be met and thereafter the excess fish Will 
be exported to the mainJand for generating revenue as wen as to help the 
economic development of the Islands. This will become possible when 
facilities for proper storage and processing are provided and deep sea 
fishing taken up. 

ActQa TakeD by DepU. of Aarkulture 
Same as mentioned against Para 2.10. 

Recommeadatloa sa. No. 15 (Para 2.20) 

Absence of adequate number of trained fishermen and trained personnel 
in the fisheries department is one of the bottlenecks in the development of 
fisheries in the A&N Islands. 

The Committee, however, note that present laeilities available in the 
training centre at A&N Islands are not adequated' and there is an urgent 
need for providing more facilities viz. boats, hostel facilites, adequate 
number of leaching in fisheris during 1986-87 & 1987-88 remained under-
utilised and no efforts were made to aequire the aforesaid facilities and the 
matter regarding the strengthening of training centres at Car Nicobar has 
been kept in abeyance tilT the receipt of recommendation of the working 
Group on fisheries constituted by Government to prepare a master plan 
for development of fisheries in A&N Islands during next 10 Years. The 
Committee feel that the available fund under the scheme should have been 
utilised for strengthening the trainin, centre, and they could bave been 
further strengthened in the light of Uie recommendation of the working 
Group; It has been stated that working Group is likely to submit its report 
shortly. The Committee desire that A&N administration should take 
ursents steps in pursuance to their recommendations for strengthening the 
facilities for training in fisheries descipline. 

AcdoaTIIbD 
Regarding training of fishermen by this department wide publicity over 

AlR and Daily Telegrame etc. has been given and also invited application 
from the fishermen for undergoing training in the centres based at Port 
Blair and Car Nicobar. In respect of the tribal fishermen of Car Nicobar, 
wide publicity is being given through )he District Administration as weD as 
captains of tribal areas. 

Regarding training of personnel of fisheries Dept-following actions have 
been taken during VIlth Five Year Plan. 

(A) Five members of staff were sent for 2 years Diploma iJl fisheries 
ScieDc:e, conducted by Ceatral IDItitute of Fisheries Education, Bombav. 
They have since completed trliniog and recorporated for duty to the 
Fisheries Department. 
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• 
(8) Two members of Departmental staff were ICnt for short duration 

training in the assessment of the exploited stock of marine fish re.ources at 
C.MF.R.I., Cocbin. 

(C) One member of departmental staff was sent to Orissa from training 
in fresh/water Fisheries, and uaining was completed. 

Regarding additional facilities in respect of training on a Vessel, a 
confiscated tuns Long Liner has been allotted to the Fisheries Department 
and the repairs of the same are being carried out. Provision kept for 
fonstruction of 1 No 4341 feet boat has been utilised for the repair of 
confiscated Long Liner. 

Regarding hostel teaching staff and work-shop etc, the same has been 
included in tbe .draft VIlIth five Year Plan, proposals. 

Ac:doD tIkeD by DepU. of ApieuIture 
The working group set up for preparing Master Plan for Andaman & 

Nicobar Islands for the development of t !Slreries bas submitted its report 
in July, 1989. 

Recommendatloa SI. No. 16 (Para 2.21) 
1)ey· also desire that introduction of fisheries technology in schools 

curriculum should also be considered to accelerate development of fisheries 
in the Islands. 

Action T __ 

A proposal for introduction of Vocational courses in Fisheries, Agricul-
~e and Coir Technology at the Secondary and Senior-Secondary stages in 
Schools has already been sent to the Government of India, Ministry of 
Human Resources Development for approval vide Administration's letter 
No. 2-4/86-0. III dated 10-4-89. The courses will be introduced initially in 
3 Senior Secondary Schools at Mayabunder, Port Mount and Car Nicobar, 
In response to the above proposal, the Ministry has called for certain 
information / clarifications which is being sent to the Ministry shortly. 

Recommendation SI. No. 17 (Para 3.7) 
The Committee note that diseases like T. B., leprosy, eye ailments and 

veneral diseases are prevalent in the Islands. Although thcse diseases are 
not disproportionately Higher than in the mainland, the Committee 
department deprecate that adequate arrangements for treatment of paticnts 
suffering from these diseases are not avaftable in the Andaman· -& Nicobar 
Ialands. 

AetIoa T .... 
Government of India have sanctioned a sample survey Analysis Unit 

(SSAU) for the UT til delineate the prevalence of Leprosy and thereafter 
to introduce Multiple Drug Therapy. The setting up of this Unit will 
facilitate the work. of- Leprosy control. 
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Recommendation SI. No. 17(A)' ( ...... 3.8) 

The .committee note that under National Leprosy Eradication prog-
ramme a proposal for establishing a physiotherapy unit and strenthening 
the existing hospitalisation ward has already been sent to the Ministry. 
They desire that matter should be pursued vigorously so that the proposal 
is cleared and further steps are taken for establishing of physiotherapy 
unit and strengthening of hospitalisation ward. The Committee also desire 
that sample-cum-survey assessment unit should assess urgently the quan-
tum of leprosy problem in the Islands _under a time-bound programme 
and take adequate steps to strengthen the leprosy treatment infrastruc-
ture. 

Acdaa Tiikea 
One physiotherapist has been trained specially for laprosy. patients and 

equipment for physiotherapy has been procured. The Hospitalisation ward 
is be~ng strengthened. Financial provision for the same has been made in 
the 8th plan. • 

Recoaunendation SI. No. 19 (Pan 3.10) 

The Committee also note that an expert is conducting a survey in the 
Andaman & Nicobar Islands for assessing the magnitude of the problem 
of blindness. The Committee desire that the magnitude aof the survey 
should be completed according to a time-bound programme and com-
prehensive measure including the supply of sufficient quantity of medici-
nes, proper meciic:al care etc:. be initiated so as to provide adequate 
treatment to the affected persons as also to prevent the spread of disease 
in the Islands. 

ActIaD TakeD 
A team of Opthalmologists from k.P. Centre. New Delhi visited 

Andaman and Nicobar Islands with effect from 16th January. 1989 and 
cOmpleted survey for bhndness an" eye disorders. Sufficient medicines 
and supporting staff were given to the expert team during their visit to 
different Islands. The data is being processed at the R.P. Centre of 
Opthalmolo&Y. ·New Delhi. 

Recommendation SI. No. 15 (Para 3.15) 

Matter regarding creation of posts of specialist in the 3 specialised 
departments in GB pant Hospital viz. Orthopaedics. Neonatology & 
Cardiology. proposal for which is awaiting clearance from the Govern-
ment. should also be cleared expehditiously and further steps taken with 
due promptitude to fill up the posts. Since the existing posts of speciaJists 
in ftrious boIpitals in the Islands have not been filled so far the c:reation 
of more posts of specialists in the near future is likely to add to the 
difficulties in regard to the filling up of these posts. It is. therefore. 
imperative that the AdministrMion should make some advance planning 

Jfi~O LS--8 
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in this regard so that not only the existing posts ot specialists are filled up 
but also those likely to be sanctioned are filled up without any perciptible 
delav. They would like to be apprised of the steps taken in this direction. 

Adioa T*_ 

A Junior Medical Officer with PG qualification in Ortho has since joined 
the GB pant Hospital. His services are being utilised as Orthopaedic 
Surgeon. 

The Paediatrician attached to GB pant Hospital has been recommended 
for deputation for training in NeonatologyoJle is likely to go for training 
shortly. His services after training will be utilised in the speciality of 
Neonatology . 

One- of the Medical Specialists of GB pant Hospital port Blair is being 
deputed to JIPMER. Pondicherry fpr .. .advanced training in Cardiology. 
After the training his services will be utilised for handling cardiac cases 
more efficiently. The key has been fully equipped with cardiLc monitors. 

The proposal for opening of 13 new specialised department in the GB 
pant Hospital. Port Blair is under the consideration of the Government of 
India. The matter also came up for discussion in the IDA meeting. The 
details protection have been included in the 8th plan. 

Recommendation SI. No. 16 (Para J.JS) 

The Committee note that due to tne reluctance on the part of CHS 
officers to take up the posting in these Islands. Ministry of Health & 
Family Welfare could not fill up most of the posts of Medical Officersl 
Junior Medical Officers. thereby resulting in large vacancies. This forced 
the Administration to fill up the vacant posts by Junior doctors from 
among the local graduates 'on an ad-hoc basis to manage the Health 
services. At present. there are 68 posts of Medical Officers! Junior Medical 
Officers under the Administration which are filled mostly be. Junior 
Medical Officers on ad hoc basis. What is distressing is that some of the 
Junior Medical Officers have worked on ad hoc basis for as many as 14 
years. 

The matter regarding regularisation of ad-hoc appointment of JMOs' has 
been taken upwith the UPSC and on the request of the Administration. 
UPSC has invited application for 68 posts of junior Medical Officers of 
A & N Medical Department. The matter is now resting with the UPSC for 
completing the formalities. 58 ad-hoc JMOs in service have responded to 
advertisement published by the UPSC by sending their bio-data. It is 
expected that the UPSC will soon finalise the formalities for selection of 
suitable candidates. 



17 

Recommendation SI. No. 27 (Para 3.36) 
The Committee also find that despite the fact that the posts of Medical 

Offic.::rs have bep.n decadred from the CHS. their services have not been 
regularised for want of clearance from the UPSC. although the proposal 
in the regard was placed before them 6 years ago i.e .• in 1983. The 
Committee fail to understand a5 to why any decision has not been taken 
for regularisation of these doctors during all these years. 

Adion T.,ea 
The Administration has already' requested UPSC to invite applications 

/Dr 68 posts of Medical Officers vide letter No. 25115/87-MPH dated 5-8-
88 and the UPSC have accordingly invited the applications for the above 
posts vide their letter No. E.I/469(89)/88-R I dated 13-4-89. On the basis 
of the aforesaid letter of the' UPSC. the DHS has collected the applica-
tions from the doctors who are working on adhoc basis and sent to the 
UPSC vide Directorate letter, No. 1O-13/87-RHS Vol. 111/2433 dated 9-5-
1989. 

• The interviews are likely to be held by UPSC at Port Blair in Jan.-
. February 1990 and the results declared thereafter. 

Recommendation Sl. No. 28 (Para 3.37) . 
The Committee in this connection note that in the past services of 

some ad hoc doctors working in Islands were regularised by UPSC by 
holding interviews at Port Blair. In 1978 and 1982. as a result of such 
interviews services of 25 ad hoc junior Medical Officers were regularised. 
The Commi,ttee find no reason for not adopting similar procedure for 
regularisation of remaining.o4 h~ doctors. The Committee find that the 
matter .for arranging similar interviews of doctors working on ~ hoc basis 
is stated to have been taken ~p by the A & N Administration with the 
UPSC. The necessary requisition to the UPSC for filling up the posts of 
JMOs on regular basis and conducting the interviews at Port Blair is also 
stated to have been sent. The Committee desire that the matter may be 
pursued vigorously with the UPSC so that the services of Junior doctors 
working on ad hoc basis are regularised expeditiously. the continuance of 
these doctors on ad hoc basis without making them regular must be 
demoralising and also illdicative of la~kadiaisical approach of the Govern-
ment in dealing with this vital issue. Whatever may be the difficulties. 
these should not have been insurmountable for being resolved by thIS 
time. 

Action Taken 
The Administration has already reqr...·sted UPSC to invite applications 

for 68 posts of Medical officers vide letter No. 25-15/87-MPH dated 
5.8.88 and the UPSC have accordingly invited the applications for the 
above posts vide their letter No. F.1/469(89)/88-R liRA qated 13.4.1989. 
On the basis of the aforesaid letter of the UPSC. the DHS has collected 
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the applications from the doctors who-are working on ad hoc basis and 
sent to the UPSC vide Directorate of Health Services letter No. 10-13/87-
RHS Vol. 111/2433 dated 9.5.89. 

RecollUllendatJon SI. No. 29 (Para 3.38) 
The Committee note that some of the other important causes for lack of 

adequate doctors in the A & N Islands are the inadequate incentives and 
lack of opportunities for up-dating their knowledge. The Committee 
consider that in the interest of speedy development of these Islands. Govt. 
should reorient their personnel policies and procedures in such a way so as 
to .attract the best and most efficient officers to these areas. They would 
like the Ministry of Health to take final decision regarding giving more 
inCentives and facilities including which may be exemption from income tax 
so that the vacancies of doctors including those of specialists are filled of 
with due expedition. Any delay in the filling of the above posts would only 
be a( the cost of human life and health and nothing could be more 
precious than human life. The Committee cannot comprehend why it is not 
possible to give training to doctors serving in the Islands. In fact a mutual 
exchange programme between doctors serving in the Islands and those in .. 
the mainland could be easily explored to the mutual advantage of both the 
categories in consultation with specialised hospitals and institutes in the 
country. The Committee would like this to be considered expeditiously 
after taking all the pros and cons of the matter. 

Actioa Tabu 
A scheme has already been formulated to send GOMOs & Specialists 

for 3 month~ dnd 6 months course respectively to mainland institution. The 
batet, of 2 specialists 1 SMO has already proceeded to JIPMER pon-
dicherry during the third week of August, 1989 for specialised training. 
The remaining GOMOS will be deputed shortly. In addition. Doctors and 
para Medical staff are being sent regularly for training to mainland. 
Workshops. Seminars and Clinical meetings are being held at Port Blair 
with local resources and with the aid of expert teams deputed by 
Government of India for training of personnel. 

Recomme{ldation SI. No. 32 (Para 4.8) 
The Committee would also Iike.the S.C.I. to make an assessment of the 

total requirements of passt::ltger/Cargo vessels for the pt·\·plo..· \.)1 Andaman 
& Nicobar Islands and inti ate necessary steps for their procurement and 
subsequent deployment under a time-bound programme. While working 
out these requir..:ments. the future expansion of tourist traffic to the 
Islands should also be taken into account. 

Reply of the Government 
An expert Committee was constituted by the Government of India for 

preparation: of a Master Plan for transportation system for A & N Islands 
and Lakshadweep. The Master Plan submitted by the Expert Group in 
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June, 1988 covers the period 1988-2011 A.D. As regards Shipping in A&:N 
Islands, the Group has recommended acquisition of 11 medium capacity 
passenger ships, 7 high capacity passenger ships, 4 high capacity cargo 
ships, 2 medium capacity cargo ships and 2 barges by the year 2011 as per 
details given below:-

7th Plan 8dl Plu 9th Plu 10th PIau 11th Plan Total 
1988-90 1991·96 1996-2001 2OO1·2006~2011 

(i) HiJh Capacity pII- 2 2 (Incl. 1 for 7 
ICDFrlhips replacemeot) 

(0) Medium Capacity 2 4 (Iod. 2 for 2 2 11 
puacnaer lhips replacemeot) 

(iii) Hip Capacity car· 2 (Incl. 1 for 1 4 
ao sbipI rep!acemcot) 

(iv) Medium Capacity 2 
earao sbipa 

(v) Barga 2 

Total 6 S 7 4 4 26 

The total estimated cost of acquisition of these vessel~ is Rs. 456 crores 
(1987 prices). The Master Plan was approved by the Island Development 
Authority at its meeting held on 29-6-88 and it was decided that the report 
would be made use of suitably in working out the future plan programmes 
of A &: N and Lakshadweep islands. 

The implementation of the Master Plan would, however, depend on the 
provision that would be made in the Annual PI8J1 Budget of A &. N 
Admn. every year. 

Rec:ommeadatIoa 51. No. 37 (Para 4.27) 

The Committee note that final report by the consultancy firm MIs. 
WEDCON, Calcutta regarding establishment of Shipping Corporation for 
ADdaman &: Nicobar Islands has been submitted to· the Andaman &: 
Nicobar Administration on 28-1-89 and it has been forwarded on March 8, 
1989 by the Administration to the Go.ernment of India for their approval. 
The Committee clesire that the Government should accord its approval to 
the report urgently so that, the Shipping Corporation for Andaman &: 
Nicobar Islands is set up expeditiously. 

AdIaD T __ 

The approval of Govt. of India Ministry of Surface Transport to the final 
report of the WEBCON regarding the Techno Economic Feasibility 
Report for Andaman and Nicobar Islands is stiD awaited. This needs to be 
expedited by Ministry of Surface Transport. 

3620 LS-9 
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AdIon Taken by MinIStry of Surface TI'8DIpOI1 
The report of the consultancy firm MIs. WEB CON has been examined 

by the Government. It may be pointed out that at the 3rd meeting of the 
Island Development Authority held on 29-12-87 it was decided to set up an 
Integrated Corporation for A & N Islands which was to take over inter-
island Shipping also. Accordingly Andaman & Nicobar Islands Integrate<1 
Development Corporation has since been set up. In view of the above. 
A &: N Admn. has been requested to examine the matter further in the light 
of the decision of .IDA. 

Recommendation SI. No. 38 (Para 4.36) 
The Committee regret to note that only 72.12 kms. of Andaman Trunk 

Road in South Andaman, as against the target of construction of 124.5 
kms., were completed during 6th Plan period, due to delay in getting the 
environmental clearance of Government to take up the construction work 
as also due to shortage of material and machinery. 

Action Taken 
The Government of India had agreed to the resumption of Andaman 

Trunk Road beyond 87 km. with a sugcestion to shift the alignment 
between 93 and 99 km. towards East in order to create more Jarawa 
Reserve and this dec.'ision was communicated by the Additional Secretary. 
Ministry of Home Affairs vide his D.O. No. 130151 17/82-ANL dated 14-7-
83. But it was felt desirable to shift the alignment towards East from 84.5 
km. itself so as to keep away as much as possible from the Jarawa Tribe 
and to create additional Jarawa Reserve area. The preliminary survey 
conducted indicated the possibility of such a shift in the alignment. 

Recommendation SI. No. 39 (Para 4.37) 
The Committee fail to understand as to why the work of construction of 

this road beycmd 87 kms. was not resumed immediately .after its approval 
by the High Powered Committee of Anthropologists in July. 1983 and why 
the construction work was taken up in the last year of 6th Five Year Plan 
only. They would like that the reasons fo·r delay may be examine and 
appropriate action taken against tho~ found responsible for the delay. The 
Committee also note that the position in regard to" construction of 
Andaman Trunk Road is also not better dUt ing the Seventh Five Year 
Plan as there have been shortfall in the Achievement of targets in the 
years 1986-87. 1987-88 and 1988-89. 

Action TaklD 
The matter of entrusting the work to B·.R.O. was taken up with the 

Defence Minister by the Lt. Governor vide D.O. No. WS/3-1(2)/NA/PEI 
83 dated 3-3-84 which has been accepted by the Border Roads Develop-
ment Board vide Secy's D.O. No. F-68(2)/BRDB/P-III76 dated 25.4.1984 
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and, procedure and conditions for executing agen~y works was received 
from B.R.O. and by Administration during 7184. 

The Approval of the work in the programme of Border Roads 
Development Board was approved by the BRDB during 18-10-84. Thus 
half of the last year of VIth Plan also had lapsed in completion of 
connected formalities and hence the target of Vlth Plan could not be 
achieved. The work in south Andaman has now been completed. It will be 
seen that minimum time only was taken for completing the formalities for 
taking up the execution ,which is normally required and this cannot be 
considered as delay. 

During the years 1986-87, 1987-88 and 1~88-89 of VIIth Five Year Plan 
target could not be achieved by the Border Roads Organisation. Since 
environmental clearance for taking up the road in North Andaman could 
be received in April, 1989 only. 

Recommendation SI. No. 40 (Para 4.38) 

The Committee further note that as the environmental clearance for 
taking up work for the construction of Andaman Trunk Road in North 
Andaman is still awaited from the Ministry of Environment & Forests, the 
work for constructing the road has not been taken up. The Committee are 
constrained to note that although the matter regarding environmental 
clearance for Andaman Trunk Road in North Andaman was forwarded by 
the Administration to the Ministry of Environment & Forests in May, 
1988, it has not been cleared as yet. It has led to further delay in the 
construction of the road. The Committee desire that the matter should be 
sorted out between the Administration and Ministry of Environment and 
Forests so that. clearance be givl!n without any further delay. The work of 
construction of road in North Andaman should be started immediately 
after the receipt of environmental clearance. 

Ac:tIoa· Taken 

As re .... ·'~ of A.T.R. in North Andaman, enviromental 
clearance from the Government of India, has been received in April, 1989, 
but the Border Roads Organisation who have been entrusted with the 
work of construction of the stretch of A.T.R., could not take up the work 
as the Forest Department has not yet handed over the forest land for 
construction purposes. The Forest Department is to be allotted land by the 
Revenue Authorities in lieu of the Forest land for purpose of compensa-
tory afforestation. These formalities are expected to be completed shortly. 
Thereafter the B.R.O. will be taking up Construction work in fullswing. 
An amount of Rs. 170.00 lakhs is provided for this work during 1980-90 
and the work will spill over and is likely to be completed during Eighth 
rIVe Year Plan. 
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Recommendation SI. No. 41 (Para 4.39) 
The Committee also find that besides delay in getting enviromental 

clearance, another reason for non-achievement of set targets as far as 
construction of Andaman Trunk Road is concerned, has been the 
shortage of material and machinery. The additional requirement of 
machinery should be assessed and ;appropriate: measures taken for their 
procurement. Urgent steps should also be takc;n for the augmentation of 
shipping space .in the mainland island sector and inter-island sector. . . 

AdIoD Taken 
The work of the construction of Andaman Trunk Road is being. 

executed by Yatrik Project of Border Roads Organisation and they have 
procured sufficient machinery and materials for speedy execution of the 
road work. Further. environmental clearance for construction of Anda-

• man Trunk Road in North Andaman has been received from the 
Government of India in April, 1989. The work is expected to be taken 
lip for execution as soon as the land is handed over ~ the Forest 
Department. 

Recommendation Sa. No. 42 (Para 4.40) 

The Committee would stress that in view of the Constraint of resour-
ces, priorities for road construction should be most carefully drawn up 
and executed so as to get optimum retu.rns on the capital invested and 
the objectives of better means of communication for trade, industry etc. 
are achieved expeditiously. The Committee would like to be apprised on 
concrete action taken in this regard. 

Ac:tIoD Taken 
The draft 8th Five Year Plan has been drawn up for various Sectors 

of Administration after getting the requirements from the grass. roots 
level and then preparing district level plans. The district plans were 
discussed in committees constituted for the purpose and thereafter the 
plans have also been placed before the state level committee for finalisa-
tion. Due regard has been given to the recommendations of the 
Estimates Committee while framing projects including road projects. 

Recommendation SI. No. 4S (Para 4.50) 
The Committee further note that 18 buses which were targeted fOf 

achievement during 1986-87 are stated to have been completed lmly 
recently. The Committee would like to know the reasons for undue 
delay in completion of the work of construction of the bus bodies. The 
Committee also find that work of fabrication of 12 bus bodies which 
was given to a private agency in Lucknow is yet to be completed. The 
Committee are pf the opinion that delay in the building of bus bodies is 
due to lack of adequate monitoring by the Administration. The Commit-
tee desire that the progress of work of fabrication of bodies should be 
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reviewed at regular intervals and it should be ensured that the work is 
finished as per Schedule. 

AdIaa T __ 

The Action Taken report of the recommendation of Estimates Com-
mittee concerning state Transport Services Andaman and Nicobar 
Islands against paras-4.41 to 4.51 has already been furnished to Gov-
ernment of India, Ministry of Surface Transport vide letter No. TR/89 
dated 3-6-89. 

Adioa TakeD by Ministry of Surface Transport 
Awaited. 

Recommendation SI. No: 47 (Para 5.10) 

Andaman & Nicobar Islarlds have vast potentialities for. tourism in 
view of their scenic beauty, historical importance and socio-economic 
peculiarities. The Committee, however, find that due to impediments, 
like paucit)' of water and' electricity, environmental constraints for 
construction of any structure in these Islands, as also due to the high 
cost of reaching these Islands, and lack of adequate transport facilities, 
it has not been possible to develop tourism in a big way. 

AdIaa TakeD 
T"'~ "'~dministration agrees with the observations of the Committee. 

And.,man &: Nicobar Administration have taken various steps for 
improvement of water supply and electricity. With the improvements in 
these sectors there will not be any difficulty to meet the requirements 
of the tourists likely to. visit these Islan&s in the future. As regards the 
environmental constraints for eonstruction of structure particularly near 
the sea beaches, the matter is under active consideration of Govt. of 
India to relax the ran on raising construction within 500 metres from 
the high tide mark. Number of Vessels are under construction and 
being made ready for the Administration to ply between mainland 
ports and Port Blair as well as for movement from bland to Island. 
This will facilitate' quick movement of tourists. 

Recommendation SI. No. 48 (Para S.I1) . 
The Committee are of the view that not withstanding the above 

impediment:; these Islands with pristine white beaches, clear blue seas, 
gracefully swaying palms and general balmy c1imateunspoiled and unex-
ploited. provide an ample scope for developing tourism potential in a 
big way. It is imperative to draw a perspective plan after projecting 
future tourists' requirements. so that necessary infrastructure is pro-
vided and there is a big boost to tourist traffics. While drawing up 
such plans the need to provide suitable facilities to tourists ot middle 
class should also be duly considered as tourism is a catalyst to national 
intergration and results in better understanding between people of dif-

3620 LS-IO 
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ferent regions. Due care should be excrecised about preservation of the 
beaches and prevention of pollution. 

Adba T __ 

The Hon'ble Lt. Governor had constituted a Committee under the 
chairmanship of CS vide notification No. 11-74/87-Tsm. dated the 26th 
November, 1988, to draw up a comprehensive Perspective Tourism 
Development Plan for the Andaman and Nicobar Islands. Accordingly, the 
Committee, after a great deal of deliberation ,has drawn up a perspective 
Tourism Development Plan, keeping in view the requirements of tourist in 
the next coming decade. The ~rspective Phrn envisages' augmentation of 
the infrast~ctural facilities like construction of Yalri Niwas at Wan.door. 
Chiriya Tapu, Mount Harriet, Cinque Islands', Long Island (Lalaji Bay) 
Neil, Havelock, Hut Bay, Rangat, Mayabunder, Diglipur. Car Nicobar, 
Campbell Bay and Indira Point. construction of chain of fast food 
countersl cafetaria at the above mentioned places, provision of adequate 
transport/ facilities between the mainland and island an~ inter-island.' 
helipads, augmentation of power generation. increasing. the water storage 
capacity, etc. The Govt. of India, Ministry of Tourism has cleared the 
proposal of the Andaman & Nicobar Administration to build up water 
sports complex at Port Blair and the Ministry has sanctioned a sum of Rs. 
49 lakhs to procure indigenous and imported water sports equipments. The 
work of Mounting of Sound and Light show on the Cellular Jail i$ in from 
gress and is likely to be completed by October 1989. The Administration 
also has proposal to establish marine aquarium. dolphinarium, 
orchidarium, butterfly' pen, amusement park, cable car, etc. to provide 
reasonable good entertainment to the middle class tourists. The middle 
class tourists are accommodated in Government tourist homes. guest 
houses on their visit to A & N Islands. The tariff per bed per night is Rs. 
10/- which is quite cheap as compared to anywhere in the mainland. In 
every guest house the Administration runs its own mess to provide food at 
cheaper, rates to the tourists in order to avoid any inconvenience to them. 
TV sets have been installed in all the .guest houses to provide entertain-
ment and information to the tourists. Apart from this. the Directorate of 
Information. Publicity and Tourism runs tourist coaches from Port Blair 
airport to guest houses and back,on a very cheap rate (Rs. 51- per head.) 
The Directorate also organises conducted tours charging minimum rates 
from tourists to various places of tourist interest and attraction. 

Construction of the proposl!d guest houses in the perspective plan will 
mainly cater to the needs of middle class tourists. All these schemes have 
been infleCted in the 8th Five Year Plan. 

The Administration 'l1as always been helpful to the middle class tourists 
by providing cheap accommodation and transport which is amply evident 

• Extension of present Pon Blair Airpon. coDStruction 
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by the ever increasing flow of tourists to Andaman and Nicobar Islands. 
For instance in 1980, 9,596 tourists visited islands (domestic 7,5(0) 
whereas, in 1988 more than 38,000 tourists visited these beautiful islands. 

Recommendation SI. No. 49 (Para S.Il) 
The Committee also recommend that conceited efforts should be made 

to attract tourists from the mainland particularly students and youth to visit 
these islands by organising educational tours and trekking parties as this 
can go a long way in promoting national integration, acquinting the people 
in the mainland about the conditions and way of life in this remole part of 
our country. The Committee would like that every possible inducement 
like concessional rates in fares, boarding and lodging facilities at cheap 
rates, 'etc, should be provided for this purpose. Tourist literature relating 
to these Island should also be developed and constantly updated to attract 
more tourists. 

ActIoa Tum 
.' The groups, of students and youths have been coming to Port Blair 

regularly on escursion, from time to time to Port Blair in the past. In order 
to provide cheap accommodation to the students and youths. The 
Andaman & Nicobar Administration has built a Youth Hostel to provide 
boarding and lodging to them Rs. 5/- per head. The Warden, Youth 
Hostel reserves their accommodation in advance on receipt of the 
intimation frQm the Students or ,outh groups. 

Good and nourishing food at cheap rate is provided to them in the 
Youth Hostel. Their visits have certainly helped in strengthening the unity 
and integrity. The students and youths of Islands have also benefited a lot 
by Jl}eeting their brotherens fro!" the maUtland. 

National inte~ration:, camp was also organised last year at Port Blair in 
which seadents aDd youths from almost all the States participated and it 
was a great success. In addition to this, AU India NCC camps are regularly 
held at Port Blair. The Administration on all these occassions have 
provided free transport and accommodation to the participants. The 
Administration Organises every year Dweep Mohetsav in which artists and 
cultural troupes of North Zone Cultural Centre and South Zone Cultural 
Centre stage their performances at Port. Blair and other islands. This has 
gone a long way in strengthening socia-cultural bonds between the people 
of different states. Printed brochures, pamphlets, picture post cards and 
other tourists literature are distributed to the visiting toudsts. 

Recommendation SI. No. SO (Para 5.13) 

The Scheme of water sports at some of the places in the Islands, which 
is stated to have been prepared and sent to the Ministry of Tourism, 
should be finalised early and further steps be taken for introduction of 
water sports on an urgent basis. They would also like.-. to refer to the 
proposal made by Lakshidweep Administration to establish a i>ranch of 
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the National. Institute of Water SpoIlS and to sugest similar me~sures to 
attract tourists to A & N Islands. For the convenience of the foreign 
tourists necesSary action should also be taken to open sea resOrts/hostels. 

The Government of India, Ministry of Tourism have sanctioned 
Rs. 45.00 lakhs for purchase of indigenous and imported water sports 
equipments etc. The quotation for purchase of indigenous water sports 
equipments have been finalised and order placed for purchase of the same. 
Quotation for imported water sports equipments have also been invited 
and opened on 18-3-89. Once indigenous and imported water sports 
equipments are purchased, this will certainly attract both foreign and 
domestic tourists. A water sports, training Institute has already been 
opened and functioning at Shippighat under the port Authority of India. 
Necessary provision has been made in the draft 8th Five Year Plan for 
construction of Hotels/Resorts in various places in A & N Islands. The 60 
bed Yatri Niwas at Doodhline is under construction. The spme is quite 
close to Carbyn's Cove beach. When completed the same will attrBfrl 
domestic and foreign tourists who would like to stay in the accommodation 
just near the beach. 

Recommendation SI. No. 51 (Para 5.26) 

The Committee note that work of construction of Yatri Niwas with 75 
beds at Doodhline and a travellers' lodge in Guest House No. 1 Complex 
was taken up in 1986-87. The work of construction of travellers' lodge has 
been stopped due to non-receipt of clearance from the Architect. The 
Committee desire that the A & N Administration should take necessary 
steps for an early clearance of the projects '50 that work of construction of 
travellers' lodge is started expeditiously and there is proper .utilisation of 
resources. 

Ac:tioD Taken 

The construction of 60 bed Yatri Niwas at DQodhline is going on in full 
swing and it is likely to be completed during this year. As regards 
construction of Travellers' lodge near Guest House No. 1 complex, 
necessary drawings have since been obtained from the Architect and the 
case is being placed before the Appex Body for clearance. 

Recommendation SI. No. 51 '(Para 5.17) 

The Committee also desire that the work of construction of 30 bedded 
Tourist Homeat Diglipur should be commenced immediately and completed 
under a time-bound programme. The proposal regarding addition of three 
more rooms in the Mayabunder guest house should be considered and 
finalised early. 
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The Administration proposes to construct 3,0 bed Tourist Home at 
Diglipur as and when fuftds are made available. I»rovision bas already been 
made to this effect in the draft 8th Five Year Plan. There is no land 
available within the premises of the existing Guest House at Mayabunder 
to add 3 more rooms. However, suitable land is being located for 
construction of a separate tourist accommodation. 

RecommeadatioD SI.No. 53 (Pua 5.11) 
The Committee have also noted that due to limited capacity of APWD 

to undertake construction works, there bas been under-utilisation of funds 
earmarked for Tourism sector in 1985-86. The Committee desire that the 
capacity of APWD should be augmented suitably so that the work of 
construction of tourist bome at Diglipur is completed as per schedule and 
the funds eannarked are utilised fully. 

Ac:tIoa TUell 

APWD bas since been strengthened and thus is in a position to take up 
the work of construction of Tourist Home at Diglipur (Kalipur). For this 
work an amount of Rs. Ilakh only bas been eannarked for the year 1989-
90. However minimum amount of Rs. 30 lakbs will be required for the 
purpose. Necessary provision is being made in the draft 8tb Five Year 
Plan. 

Reco-.............. SI.No. 56 (IWa 6.8) 

The Committee note that all the village of A&N Islands do not have 
telecommunication facilities. The Department of telecommunication bas 
drawn schemes to .,extend the telecommunication facilities in 1989-90, by 
opening of more telephone excbanges schemes for providing long distance 
telepbones at certain places and to connect the remote Islands by Trunk 
Services with Port Blair bave also been chalked out for implementation. 
The Committee desire that these schemes be implemented in the right 
carnest so that there are no delays in providing the long distance 
telepbones and connecting the remote Islands by Trunk services with Port 
Blair. • 

Adion Taken 

The schemes have been drawn up to extend the telecommunication 
facilities to remote Islands during 1989-90 as follows and the measure!! are 
also on at fun swing. 

The foUowing remote Islands have been connected to Port Blair by 
trunk service. This facility helps the subscribers of said places to contact 
Port Blair and vice versa and mainland through Prot Blair by booking 
trunk calls. 



1. Port BIair- Campbell Bay 

2. Port BIair- DiJlipur 
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(Both ways) 

(Both Ways) 

3. Port BIair- Mayabullder (Both Ways) 
One Operator Trunk Dia1liDg Service (OTO) is being operated since 

January, 1989 from Car Nic:obar Telephone Ea:cbange enabling the 
IUbuiben of Car Nicobar to contact Port Blair and auy pI8t'C of IDdia 
baYiDa STD fIciIity. 

AI reprds the long Distance Public: Call Office on VHF Iink/MARR 
system the lDPCO have been commisIioned at the following remote 
places enabling the subscriben of said places to contact Port Blair aud 
vice-vena aDd mainland through Port Blair exchauge by booking truDk 
c:aUa. 

1. Beach Dera (Ferrarguoj) 
2. Garadwma 

3. Havelock 

4. Neil 

On VHF link 
parented to Port 
Bllar, Telephone Ea:-
chaqe 

S. Bambooflat MARR system 
Pannted to Pon 
Blair Telephone 
ExduIDle 

ItecG Cd ..... 51. No.5'7 <P-a '.f) 
To relieve the conaestioo from the mainland to Port BlIir, capacity of 

STD clwulels should also be aupnented suitably. Action in this reprd 
Ibould be taken with due promptitude. 

~,.... 

1. 1be Number of STD channels at prelCDt working for out going IIId 
incomiDa STD service is 7 each (Total - 14). 

2. One more STD ChanDeI for out-gains is going to be commissimled 
lbortIy. 

3. Coosiderina the recommendations of the Estimate Committee, the 
case of providinl more SID channels between Port Blair aDd 
mainland hu been taken up with the TeIecomm.UDic:ation Department 
aad is beiDa pursued with them. . 

AdIIa Tak18 by DepU. fII COIIUDuoic:atioD 

Awaited. 
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................. 81. No. 51 (IWa 6.16) 
1be Committee recommend the decision to eet-up 'Andaman &. Nicobar 

Integrated. Development Corporation Umited' and feel that this will go a 
Ioa& way in providing assistance for a comprebeDlive and well planned 
powtb of industries in this industrially backward area. 

AdIa8 T .... 
The Island Development Authority bas proposed the formation of an 

Integrated Corporation "Development and Finance Corporation of Anda-
man & Nicobar Islands." Accordingly, a Corporation namely Andaman &. 
Nicobar Island Integrated Development Corporation was registered as 
ANIIDCO Umited during the year 1988. The main objectives of the 
Corporation is to development and commercially exploit the natural 
reIOurteS of the territory for the balanced and environmentally sound 
development of the territory for operating on the sound commercial 
principles. The proposed Corporation will cover the following sectors viz. 
lDdustries, 'Fisheries, Supplies, Fmanc:e and Tourism and plan the growth 
of indumies in this Industrially backward areas. 

In other Islands, two LDPCOs have been collllDillioned at Car Nicobar 
and Nancowry on VHF Link:-

1. Lapathy (Car Nicobar) Parented to Car 
Nicobar Telephone 
Exchange. 

2. Champion (Nancowry) Parented to Nane-
wary Telephone 
E,schange. 

The LDPCOI at the following remote places have a&o been commis-
IIioaed durina Aupst. 89. 

1. Baratans 

2. Clouldari 

3. Sipiahat 

4. Tum.bad 

S. Ca1icut 

6. Kad.mtala 

Patented to Port 
Blair Telephone Ex-
change. 

Parented to Rangat 
Telephone Excban&e. 
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New Telepbone Exchange, will be installed shortly at following places. 
1. Lapathy (Car Nicobar) 2S L 
2. Garacbanna 50 L 
3. Hut Bay (Little Andaman) 10 L 

On Commissioning of Satellite Earth Stations at Rangat, Nancowry 
(Kamorta) and Hut Bay, trunck services will be extended to the said 
places. 

Rec,wnmendadoa SI. No 60 (Pan 6.18) 
The Committee also desire tbat KVI Commission, Bombay sbould be 

urged to give their concurrence immediately for appointment of the 
members of Andaman & Nicobar Kbadi and Village Industries Board. 
After tbe receipt of concurrence, urgent action sbould be taken for the 
appointment for Chairman and members of tbe Board. 

Adioa Taken 
The Kbadi and Village Industries Commission, Bombay bAs concurred 

the proposal of the Administration for the appointment of the Chairman 
and members of the Andaman & Nicobar Islands Kbadi and Village 
Industries Board vide their telegram date 27.2.89. Accordingly the A&N 
Islands Kbadi and Village Industries Board bas been constituted vide this 
Administration's notification No. 59/89 dated 11.4.89 (Copy enclosed). 

ANDAMAN AND NICOBAR ADMINISTRATION SECRETARIAT 

Port Blair, dated the 11/19tb April, 1989. 
NOT/FICA TION 

No.59 I 89 F.No. 50-469 (1) I 88-Dev.I. In exercise of tbe powers 
conferred by ~ub-scction (I) of Section 3 of the Andaman & Nicobar 
Islands Kbadi and Village Industries Board Regulation, 1988. The 
Administrator of Union Territory of Andaman & Nicobar Islands is 
pleased to establish in tbe Union Territory of Andaman and Nicobar 
Islands a Board to be called the "Andaman and Nicobar Islands Kbadi and 
Village Industries Board" for tbe purpose of tbe said Regulation, with 
effect from the date of issue of thi§ notification. 

The Administrator of the Union Territory of Andaman & Nicobar 
Islands, in exercise of the' powers conferred by section 4 of the said 
Regulation and after consultation with the Khadi and Village Industries 
Commission, is further pleased to constitute the Andaman & Nicobar 
Islands Khadi and Village Industries Board for a period not exceeding 
three year from the date of issue of this notification as under:-
1. Counsellor (Industries) - Chairman 
2. ~retary (Industries), A&N Admn., Port Blair. - Member 
3. Finance Secretary, A&N Admn., Port Blair. - Member 
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4. Development Officer, Khadi & Village Industries - Member 
Commission, Port Blair. 

s. General Manager, District Industries Centre, Port - Member 
Blair. 

6. Shri Rajendra Lall Saba, Social Worker, Port - Member 
Blair. 
Shri Haran Sardar, Diglipur - Member 7. 

8. Shri Harry Lawrence. Vice Chief Captain, Mus - Member 
Village, Car Nicobar. 

9. Shri S.C. Malhotra, President of Andaman - Member 
Chamber of Commerce and Industry, Port Blair. 

10. Director of Industries, A&N Islands Port Blair. - Member 
Secretary-cum-
Treasurer. 

The Administrator, is also pleased to coop Shri R.K. Chakraborty, 
President, . Khadi Craft Society, Ferrargunj, as Member of the Andaman 
and Nicobar Islands Khadi and Village Industries Board to take part in the 
discussion of the Board's meeting but shall have not the right to vote and 
shall not be a member of the Board for any another purpose until further 
orders. 

To 
The Manager, 
Government Press. 
Pan Blair. 
Copy to:-

By order and in the name of the 
Administrator of the Union 
Territory of A&N Islands. 

Sd 1-
(V.A. Abrabam) 

Assistant Secretary (Dev . ) 

1. PS to Lt. Governor for kind information of Lt. Governor 
2. PS to Counsellor (Industries) for kind information of the Counsellor 

(Industries). 
3. PA to Secretary (Industries), A&N Admn., Port Blair. 
4. PA to Finance Secretary, A&N Admn., Port Blair .• 
S. 1be Development Officer, Khadi & Village Industries Commission, 

Port Blair. 
6. The General Manager, District Industries Centre, Port Blair. 
7. Shri Rajendra LaI-Saha, Social Worker, Port Blair. 
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8. Shri Haran Sardar, Diglipur. 
9. Shri Harry Lawrence, Vice Chief Captain, Mus Village, Car Nicobar. 
10. Shri S.C. Malhotra. President, Andaman Chamber of Commerce and 

Industry, Port Blair. 
11. The Director of Industries, A&N Islands, Port Blair. with ref. to his 

letter No. A&N I KVV I 3-Regin dt. 14.9.88. 
12. The Dy. Chief Executive Officer, Khadi & Village Industries Commis-

sion, Grampdaya 3, Irla Road, vile Parle (West), Bombay-400056 with 
ref. to commission's telegram dt. 27.2.89. 

13. The Secretary to the Govt. of India, Ministry of Industry, Department 
of Industrial Development, New Delhi. 

14. The Hindi Office" A & N Administration, Port Blair with the request 
that the Hindi version of the above Notification may kindly be sent to 
the Manager, Govt. Press, Port Blair for Publication of the notification 
in Hindi. 
Spare copy - 25 

Assistant Secretary (Dev.). 
Recommendation SI. No. 60 (Para 6.30) 

The Committee note that there is a proposal to open one more college 
in the A & N Islands in the Nicobar district at Car Nicobar. The college is 
scheduled to be' established by 1990. The Committee desire that necessary 
action may be initiated in advance so that the college is opened as per 
schedule. 

Action Taken 
A decision has already be~n taken in the IDA meeting to establish a 

college at Car Nicobar. The second college at Car Nicobar will be started 
from July, 1990. 

On the recommendations of the Sub-Group on, Higher Education in 
their meeting held on 11.4.89 at Port Blair, a sub-committee has been 
constituted on 20.5.89 to prepare a blue print for programme of studies for 
the second college at Car Nicobar with detailed Action Plan, courses of 
studies, infrastructure facilities including staffing pattern and financial 
implications. 

The meeting of the sub-committee has been held in August, 1989 in the 
office of the Secretary, University Grant Commission at New Delhi. The 
sub-Committee will submit its report shortly. 

The Govt. of India, Ministry of Human Resource Development, 
Department of Education and Planning Commission have already been 
approached vide Administration's letter No. 1-175 I 86-D.III dated 5.6.89 
and letter of even .number dated 5.6.89 (Copy enclosed) for providing 
funds to the extent of Rs. 65 lakhs for the year 1989-90 for construction of 
class rooms, hostel and staff quarters etc. at Car Nicobar. 
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The Plan Scheme under the Sector 'Education' has already ben sent to 
the Govt. of India and the Planning Commission for establishment of 
second college at Car Nicobar and for release of funds. 

AdbI T__ by Deptt. of Education 

The Deptt. of Education has added the government accept the recom-
mendation of the Committee. The Government have also initiated action 
in adunce for opening of the College as per schedule. 

Recommendatloa SI. 'NO. 61 (Pan 6.31) 

The Committee Note that the students studying in the A & N Islands 
are facing problem with regard to the languages in which Ouest ion papers 
are set in examinations. While the students are free to answer in any of the 
six languages SooJc.eD in the Islands. the question papers are set in English 
and Hindi only. The study qroup of the Committee during their visit to A 
& N Islands were informed by the students that they were facing a lot of 
hardships' due to questibn papers being set in English and Hindi only. The 
Committee, therefore. feel that there is an imperative need to provide the 
question papers in other languages as well. They find that steps have been. 
taken in this regard by the A & N Administration by requesting the 
Ministry of Human Resource Development to arrange the question papers 
from next academic year onwards in three more languages. that is in 
Bengali. Tamil and Telugu in addition to English and Hindi. The 
Committee desire that Ministry of Human Resource Development. Depart-
ment of Education should take appropriate steps. in consultation with CB. 
so as to ensure that the question papers are made available to the students 
in the other languages also. from the next academic year. 

The Administration has already taken up the matter with the CBSE. 
New Delhi as well as the Ministry of HRD. The: Govt. of India. Ministry 
of Human Resource Development will now take up the matter with the 
Board and arrange for the !lupply of question papers in Tamil. Telugu and 
Bengali in addition to Hindi and "English. 

The Depanment of Education has added that normally the medium of 
examination in the CBSE is only English and Hindi. It is very difficult for 
CBSE to tnanslate and print question papers; in all relevant languages 
without risking the confid.:ntiality of tht: whore !>ystem. However. CBSE 
has no ubjection if A & /',j Administmtion appoints some translators for 
translation of question p"pers into respective languages in the examination 
hall to overcome the difficulties experienced by the students. The CBSE 
has also offered tu duly compensate the time lust in this arrangement. 
Accordingly. thi!> has been conveyed to UT Administration in June. 19H9. 
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Rea»mmendatJon SI. No. 63 (Pan 6.31) 

Thd Committee also desire that appropriate steps may be taken so as to 
provide the text books to the students well before the beginning of 
academic year so that their studies are not adversely effected. 

ActIoa TMea 

Action has been taken well in advance for the procurement and tne 
supply of text books during the current session by deputing a responsible 
officer to Calcutta and Delhi and it is hoped that the books will reach the 
students in time. 

The Deptt. of Education has added that the matter was considered in 
consultation with the Central Board of Secondary Education (CBSE) and 
the National Council of Educational Research and Training (NCERT). 
The CBSE publishes some text-books in the subjects of English, Hindi, 
Sanskrit, Punjabi and Urdu for classes IX to XII. Since these text-books 
pertain to the language concerned, they are printed in the same language. 
The text-books on General Insurance are however, published in English 
only. However, there is no school teaching general Insurance in the 
Andaman and Nicobar Islands. The books for the remaining subjects in 
which the students need a book in the media they have offered are 
published either by NCERT or by the private publishers .. 

The NCERT has expressed its inability to bring out text books in other 
languages. It brings out instructional materials in three languages, namely, 
Hindi. English and Urdu. If the A & N Administration is prepared to 
undertake the responsibility of getting the NCERT text books and other 
instructional materials translated into the .different languages as required 
by them. and also getting the same printed. NCERT may extend copyright 
permission to the Administration and also provide technical assistance to 
the State Institute of Education. Port Blair in undertaking such task 
without any financial commitment. 

Further the UT Administration has informed that the State Institute of 
Education has taken up the work of preparation and translation of text 
books under the UNICEF-aid Project-II (Primary Education Curriculum 
Renewal). Under this project. the Union Territory Administration is 
preparing the text books for language teaching i.e. Bangia, Tamil and 
Telugu with the help of Central Institute of Indian Languages, Mysore for 
classes I to V. They. are under process of printing. Now the UT 
Administration has planned to take up the translation of text books of 
Social Studies. and General Science for Classes IV-VIII in a phased 
manner. The copy-right permission for translation and publication into 
Bangia language ha~ already been granted by the NCERT. The NCERT 
is already providing the Union Territory Administration the Technical 
assistance required in this field. 
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Recommendation 51. No. 66 (Para 6.44) 
The Committee also regret to note that althougll the exercise in regard 

.to the strengthening of the Andaman P.W.D. Department was initiated in 
April. 1986. and the sanction for post of Chief Engineer. Superintending 
Surveyor of Works. Senior Architect. etc. was accorded in the later haif of 
1988. (although belatedly). yet these posts have not been filled up so far. 
The Committee desire that these posts may be filled' up without any 
further delay. 

Adioa T8kea 

The following technical posts have been filled so far. 
1. Chief Engineer 1 
2. Executive Engineer/Engineer 4 

Officer 
3. Assistant Engineer/ Asst. S 

Surveyor 
of works 

Posting order in respect of the following have been issued by the 
C.P.W.D. and the officers are expected to join soon. 

1. Senior Architect : - 1 No. 
2. Architect : ---"'2 Nos. 
3. Executive Engineer : --3 Nos. 

Action has also been taken to fill up remaining posts by the deputation 
and direct recruitment. 



CHAPl'ER·m 
RECOMMENDATIONS I OBSERVATIONS WHICH THE 

COMMITTEE DO NOT DESIRE TO 
PURSUE IN VIEW OF GOVT'S REPLIES 

Recommendation SI. No.3 (Para 1.1l) 

The Committee also note that with a view to help the fanners to 
overcome the problem of shortage of bullock carts and to complete the 
cultivation in time, a scheme land shaping and tractor ploughing has been 
started in 7th Five Year Plan. Under the scheme it is proposed to hire 
out the departmental tractors to the farmers at reasonable hire charges. 
The Committee have been informed that no survey has been made to 
asess the requirement of tractors by the individual farmers and the 
requirement of tractorisation of farmers in surveyed in the entire territory 
as and when the need is felt. The Committee feels that the present 
.. ystem of assessing the requirement of farmers is rather ad-hoc and the 
farmers might not be getting the tractors for use for regularly. The 
Committee, therefore, desire that a survey to requirement of tractors of 
all the farmers be made and appropriate steps taken to provide the 
requisite number of tractors to all of them on subsidied rental basis. 

AdioD TIIkea 
Timely preparation of Agricultural land for raising seedings and trans-

portation of paddy is a· limiting factor in tbe intensification of agriculture 
in these islands. There is acute shortage of plough animals for field 
operation. The bullock drawn ploughs can not properly tilt the land 
during the summer as the earth gets hardered. Therefore the department 
has scheme for land shaping and tractor ploughing under which cul-

, ~ .... ~~~r~Jt Qn,;;,e~ble law .bir, charges. D¥rina the 
1fII PlVe Yeir "an pe1'locl the department had proposed to, .... supply 
tractors to the cultivators on 50% subsidy. The scheme was sanctioned 
only for one year and then it was not approved by the Planning 
Commission. At present the Department is having 56 tractors and it is 
proposed in the draft VIII Five Year Plan to purchase additional 75 
traetors for supply to the cultivators on hire basis. The scheme for the 
supply of tractors to the cultivators on 50% subsidy basis has been 
proposed again in the Draft VIII Five Year Plan. 

At present the total land which need tractorisation is around 1,000 
Heets. It is estimated that" in a year, 45 days are available within which 
the entire 12,000 heets. of land has to be prepared and made ready for 

36 



37 

planting of paddy crops. Therefore, the total requirements of tractors will 
be around 266. . 

Under the ApocIimate conditions, saline winds, uneven topography. 
wear and tear and maintenance of ttactors are major problems. 

Because of saline wind and water, the tractors get rusted and damaged 
quickly. Therefore, an average 50% of the tractors remain idle for want of 
spares, repairs, etc. 

Experience of other states where tractorisation was taken up by the 
Government, it had incurred heavy losses. It is, therefore, sugguested that 
pri~ate cultivators should be encouraged to procure tractors of their own. 

These cultivators who have purchased tractors under subsidy scheme or 
auction or out of their own resources, have complained that they are 

finding it difficult to find customers because they can not afford to reduce 
the actual cost of operation in view of the fact that the Government 
provide tractors to farmers on subsidised hire charges. With the result they 
are finding it difficult even to pay interest on the loan raised by them to 
purchase the tractors. 

Recommendation SI. No.9 (Para 1.51) 
1be Committee note that under the scheme of development of Pineapple 

and tuber crops as against the approved outlays of Rs. 3.170 lakhs. Rs. 
2.900 lakhs and Rs. 2.900 lakhs respectively during the annual plans of 
1985-86. 1986-87 and 1987-88. actual expenditure has been Rs. 0.150 lakhs. 
Rs. 0.825 lakhs and Rs. 0.825·lakhs only. The.main reason for under-
utilisation of funds is stated to be due to non-clearance of hilly land of 
farmers. The Committee, note with dismay that the land of the farmers has 
not been cleared even after a lapse of about 3 deCades due to non-
extraction of timber' within the stipulated period by the Department. 
Forest. 

Action T8kea 
The pineapple cultivation has been( adopted in the Islands but the same 

could not make headway for the following reasons:-

(i) The jungle from hilly lands allotted to the farmers have not so 
far been cleared by them from whose fields tile commercial 
trees have been extracted by the Forest Department, Now 
clearance of the area by the farmers is due to their economic 
backwardness. Default in repayment of previous loans stands in 
the way for obtaining fresh loans from the Nationalised banks 
and the Co-operative banks. 
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(ii) Stray animals is also a limiting fact or in the utilisation of bi!ly 
land for cultivation of pine apple and tuber crops. To provide 
protective fence to overcome tbis menace barbed wire is not 
being received from m~nland since last 3-4 years inspite of 
placing, the indents with DGS&D . 

. (iii) Non-availability of planting materials viz. pineapple suckers is 
another limiting factor in the expansion of area under cultiva-
tion of pine apple. For the supply of Suckers the Administration 
have to depend on the mainland as the production in these 
islands is very much limited. To over come tbis problem viable 
technologyb)o be developed. The Director, CARl, Port Blair 
has already 1'8qucsted to evolve and standardise the technology 
for rapid multiplication; so that dependance on mainland for 
pine apple suckers is minimised. 

Extraction of commercial trees from allotted hilly land was hampered 
I primarily beacause:-

(a) Scattered nature of allotted land in areas where Forest depart-
ment had no infrastructure. These lands were distributed in 
more than 100 locations throughout the Islands territory. 

(b) Shifting of timber extraction camps from place to place is not 
only expensive but also impracticable especially where move-
ment of men and material including shifting of elephants and 
heavy machineries are involved. 

(c) The paddy lauds having beet) allotted in the valleys were 
brought under cultivation after clearance of forest growth earlier 
where as hilly lands were ently. The extraction path for 
harvesting timber, from hilly land was available only for a short 
duration of 3-4 months in a Year gfter harvesting of paddy. 
Some hilly land are not accessible by road even today. 

(d) Since hilly lands were full of tree growth there was some delay 
in locating the exact OOtlildary of land allotted. ' • 

(e) In !pite of many coostraints, Forest Department barvested timber 
from about 7700 Ha. of allotted hilly land by now leaving oruy 
2300 ha.' area where also work is in progress. 

(f) Keeping in view the difficulties leading to delay in removal of 
trees from hilly land, a policy decision was taken during 1987 
under which the Settlers are permitted to extract commercial 
trees from their lands on payment of royalty and non-commer-
cial tree without any restriction. 
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Recommendation SI. No. 13 (Para 2.10) 

The Committee note that an Integrated Development Corporation 
with many divisions has been set up in Andaman and Nicobar Islands 
during the financial Year 1988-89. Various functions pertaining to the 
development of fisheries viz. creation of deep-sea fishing processing 
and storage of fish and fish products etc. will be looked after by the 
Fisheries Division of the Corporation. The Committee, however, note 
that Fisheries wing of the Intagrated Development Corporation is not 
heated by an expert in the field and administration has requested the 
Ministry for this purpose. The Committee desire that the Fisheries 
wing of the above corporation should be headed by an expert in the 
field so that the work of development of fisheries is properly 
directed. The Committee also desire that urgent steps should be 
taken to create and maintain facilities for processing and storage at 
fish landing centres at Rangat. Little Andaman & Car Nicobar. A 
project for deep-sea fishing should also be formulated and im-
plemented .. 

ActJon Taken 

The ANTIDCO has recently started functioning but the various 
activities relating to the ANTIDCO has not yet been taken up due to 
the reason that the technical experts relating to different sectors of 
ANTIDCO are still to be appointed. 

The ANTIDCO has already initiated action for appointment of a 
Manager under Fisheries Sector having experties, educational qualifi-
cation and experience relating to fisheries. We have already written 
for furnishing details of suitable officers to the Secretary to the Govt. 
of India, MinistrY of Agriculture. Public Entrepreneurs Selection Board 
and the MDs of various similar Corporations of thi: States/Vts. of 
Tamil Nadu, West Bengal, Kerala and Pondicherry for their appoiht-
ment on deputation. Activities relating to fisheries sector as proposed 
by the Committee will be undertaken once the appointment of 
General Manager fisheries and other fisheries exports takes place. In 
case persons do not become available for recruitment in the above 
manner, posts will be advertised for open market recruitment and 
filled up. 

Action T __ by Ministry of Aariculture 
On a request from A & N Administration Deptt. of Agr. and 

Cooperation have circulated the vacancy of one post of Manager 
(Fisheries) under the A & N Islands Integrated De¥elopment 
~rporation to all State Governments, Mlo Food Processing Indus-
tries and Central Fishery Institutes in Feb., 1989. So far no positive 

rresponse has been received except from Director of Fisheries, West 
Bengal who has sought their Government's approval for nominating 
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three of its Deputy Directors of Fisheries for consideration. So far the 
nomination from Government of West Bengal has not been received. The 
matter is being actively pursued. 

RecommeDdadoD SI. Nos. 11 aad 11 (Pans 3.15 A 3.16) 

The absence of adequate number of doctqrs causes the hardships and 
agony to the inhabitants of these far-flung Islands and is at a great cost to 
the health of their residents. The Committee desire that urgent steps 
should be taken to fill up the posts of doctors in the Primary Health 
Centres without delay. 

The Committee further recommend that the strength of doctors in the 
Islands. particularly in .he outlying Islands. should be reviewed so as to 
ensure that the same is adequate in number and specialisation to provide 
effective medical help to the residents of these Jslands. 

AcdoD TakeD 

All the existing PHCs have been provided with the services of doctors 
depending on the actual requirement. Of the 12 PHCs.·8 have been 
provided with the services of 2 doctors each while the remaining 4 have 
one doctor each. All the vacant posts of JMOs have been filled except the 
quota reserved for Scheduled Tribes. Necessary Scheme has been fonnu-
lated and included in the 8th plan to improve the doctor population ratio 
in rural areas. Necessary provisions have been made in the 8th Five Year 
Plan to improve the ratio to 1:1800 by 1990. 

As regards specialist services. serious cases from outlying islands are 
referred to GB Pant Hospital Port Blair for management. During the 7th 
plan 3 CHC were to be established. Two have been constructed by availing 
the required facilities for X-ray. laboratory and operation theatre in 
existing Rural Hospitals. In order to provide Specialist services at the 
CHC. each will have 4 specialists one" each of Surgical-Specialist. Medical 
Specialist. Gynaecologist and Anaesthesist or doctors trained in these 
disciplines. Due to shorage of Specialists, doctors from the Islands are to 
be trained at JIPMER. Pondicherry in the above disciplines. 

Presently line of management for serious cases is communicated by the 
concerned specialists of GB Pant Hospital, Port Blair through Islands 
police ratio by signals on the basis of the sign and symptoms received by 
the doctor at the PHC. 

Serious patients requiring specialised investigation and surgical interven-
tion, are evacuated to GB Pant Hospital, Port Blair by defence helicopter 
at short notice. Each PHC in the islands is provided with a minimum 10 
beds, laboratory and X-ray facilities an ambulance or jeep and a small 
generator. 
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Recommendation SI. No. 30 (Pan 3.42) 
The Committee note that the matter of establishment of a Pharmacy 

Council in the Union Territory of Andaman & Nicobar Islands has been 
hanging fire due to non-delegation of powers of the State Government to 
the Administrator of Andaman & Nicobar Islands. The Committee also 
find that this issue is under the consideration of the Ministry of, Health and 
Family Welfare. The Committee desire that an early decision in the matter 
may be taken so that the Pharmacy Council may be set up in the Union 
Territory of Andaman & Nicobar Islands without any further delay. 

AdIoa TMea 
The matter regarding setting up of Pharmacy Council in A & N Islands 

had been examined in consultation with the Legal Branch of this 
Administration and a reference was made to the Govt. of India for 
communicatil\i..the orders delegating the powers to the Administrator of 
this U.T. The Ministry forwarded a note of the legal Cell of the Ministry 
for Information and guidance. The Law De~artment of this Administration 
has examined the note of the Public Prosecutor of the 'Ministt"y forwarded . 
with the Ministry's letter No. V. 1302011I87-PMS dated 20.8.1987. The 
Law Department of this Administration has observed that under the 
Pharmacy Act. the term "State Government" has not bee.n defined and, as 
such. the powers conferred by the said Act can not be exercised by the 
Administrator of this UT, unless the Act provides so specifically or unless 
tbe President delegates the power in favour of 'the Administrator Lt. 
Governor. A & N Islands. Accordingly thil> Administration requested th~ 
Ministry to obtain and communicate the orders of the Govt. of India 
delegating the powers to the Administrator (LG). A & N Islands under the 
Pharmacy Act. This Administrat.ion has received reply from the Govt. of 
India and necessary actioR is being intimated in the matter. 

Recommendation Sa. No. 31 (Para 4.7) 
The Committee note that the present passenger/Cargo capacities of 

ships operating in Andaman & Nicobar Islands are not adequate to meet 
their requirements. At present four passenger-cum-cargo ships are plying 
between Mainland and Andaman & Nicobar blands. To meet the demand 
of passenger 1 cargo traffic between Mainland-Island sector. a proposal to 
buy three vessels was contemplated during the 7th Five Year Plan. The 
committee,' however. find that as per the schedule of construction of 
vessels they will be ready by November. 1'l89, March. 1990 and December 
1991 only. The Committee find that the passe~ger traffic on the Mainland-
Islands sector has been effected very badly .due to withdrawal of vessels 
TSS Noncowry from service in July. J 988 and non':'Operational state of 
another vessels l'i:. MY Andaman. The situation has also deteriorated due 
to withdrawal of MY t-kbar from Andaman service for meeting the 
requirements of Haz pilgrims and defence. Altbough this situation has 
eased considerat-Iy t-y hiring two chartered vessels for Islands-Mainland 
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services and one vessel for inter-Island service. the Committee feel that the 
situation cannot improve unless the vessels. which are under construction. 
are constructed as per their schedule. The Committee therefore. would 
like the Shipping Corporation of India. which is responsible for the 
construction' of these vessels. to ensure their timely construction. 

Action TakeD 

As recommended by the Working Group constituted by the Govt. of 
India to work out the shipping requirements of this territory. orders for 
construction of 3 passenger-cum-cargo vessels each having capacity of 1000 
passengers and 1500 MT cargo have already been placed with Polish 
Shipyard. The Shipping Corporation of India arc: responsible for construc-
tion of these vessels and the Shipping Corporation of India has. therefore, 
to ensure their timely construction. 

The Ministry of Surface Transport has been asked to prepare a status 
paper as intimated by the Ministry of Home Affairs vide Signal No. U-
13034111/89-ANL dated 20.4.89 in pursuance of the decision taken in the 
11th meeting of Sttering Committee of IDA held on 12th April. 1989. The 
information desired by the Ministry in this connection has also been 
furnished to the Govt. of India Ministry of Surface Transport, New Delhi 
in May. 1989 by this Administration vide letter No. 491l53/88-TR dated 
1~5-89. 

The Expert Committee constituted unde! the Chairmanship of Dr. R.S. 
Srinivasan. for preparation of Master Plan for transport system in A&N 
Islands has also recommended 2 Nos. high capacity passenaer ships (1200 
passengers) and necessary provision for which is being included, in the 
Annual Plan 1989-90 as weD u in the 8th Five Year Plan of this Union 
Territory. The Government of India, Ministry of Surface Transport and 
Home Affairs etc. have already been requested to take necessary foDow-up 
action to project the requirements in accordance with the recommendations 
of the above Expert Committee vide this Administration's letter No.491 
IS2/87-TR dated 28-]~88. 

The . Ministry of Surface Transport hu added that u per the contract 
entered into with the Polish Shipyard MI s Controner, the delivery 
schedule of the 3 Passenger-cum-cargo vessels is as foDoWl:-

First Vessel 
Second Vessel 
Third Vesse I 

December. 
June. 
December. 

1990 
1991 
1992 

As per present indica1ions. no delay is anticipated on the delivery of the 
vessels. The superv.ision of the construction of the vessels is being done by 
Shipping Corporation of India Limited who are continuously monitoring 
the progress of construction. 
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Jlecom ......... tlon St. No. 33 (Para 4.15) 

1be Committee are coDltrained to note ~at the work of construction of 
3 palllenger-aun-SO tonnes cargo ve.sels by Mis. Clcback Boats Co. (Pvt.) 
Ltd., Calcutta could nOt be completed during the 6th Five Year PlaD 
period due to delays on the part of the Shipyard and financial constl'8ints 
experienced by the yard. What is more agonising is that no progress in the 
construction work took place in the first three yean of the Seventh Five 
Year plan. 

AetIon T .... 
Orders for construction and supply of' 4 nos. passenger-aun-Cargo 

vessels were placed by the DGSclD, New Delhi on behalf of the Admn. 
on Mis. Oeback Boat Co. (P) Ltd .. , Calcutta vide their AIT No. SV-31 
21710221 PROVI 2361 PAOCI dated 31.7.75. The original cost of eacb 
vessel as per accepted tooder was RI. 41,sS,()(nI-. As per the AIT those 
vessels were to be delivered to this Administration by the date mentioned 
below:-

1st Vessel 
2nd Vessel 
3rd Vessel 
4th Vessel 

- 31.1.1977 
- 31.1.1977 
- 30.9.1977 
- 31.!U978 

But .the firm could DOt complete and deliver these vessels acc:ordin& to 
the above schedule. The deUvery period was enended by the DGS&D 
from time to time. The firm delivered the 1st vessel only on 29.9.1980. The 
construction work of remaining 3 vessels are 115 under:-

2nd vessel· up to 4th stage completed, i.e. vessel bas been launched 
during 1/84. 

3rd cl 4th 
vessel up to 2nd stage cempleted, i.e. frame work completed. 

The last extended delivery period of these vessels was 26.6.1985 but the 
firm could not complete and deliver these vessels. 

The matter was pursued by the Administration with DGS&D and the. 
Ship yard ooncerned vigorously for the expeditious construction and 
delivery of these veuela. This matter was also taken up by the Lt. 
Governor with the concerned Minist« vide oAdmn's signal No. 49-60/85· 
TR dated 19.3.1986, requesting him to isiue .suitable instructions to the 
concerned officer of the DGSclD to get these v"ssels completed immedi-
atelyor to cancel the contract of said firm and tet the outstanclina work 
done by some other reputed firms at the firm's risk and cost. The matter 
was alIo discussed in various meetiop bel" by DGSclD but with DO 
positive result. 

The matter was further discused in the meeting beld on 8.2.88 under 
the Cbainnanahip of Shri J.P. Gupta, Additional Secretary, Ministry of 
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Home Affairs and it was decided that the remaining 2 veuels (i.e. Jrd & 
4th) may be treated as written offlcancelled and the 2nd vessel on which 
lK)4Yo work have been completed may be taken over from MIs Ooback and 
get the same completed from some other shipbuilding firm. As the vessel 
bas been under construction since 1975, without physical inspection of the 
said vessel, it can not be ascertained whether the present condition of, the 
vCIICI will be useful for this Administration or not after, a long passage of 
time since 1975. The Technical Division of the SCI has, therefore, been 
requested to inspect the said, vessel and tender their advice to the Admn. 
in the matter. On receipt of their advice, a final decision will be taken by 
the Administration. 

From the position explained above, it will be observed that the A&N 
Administration bad been punuing the matter of construction of these 
vCllels with DGS&P and shipyard as well as Govt. of India vigorously. 
The DGSAD which had placed the orden was actually responsible for 
getting these vessels constructed timely by the said shipyard. 

Aeu. T .... by DG S_A D 

It is admitted that progress of work against the contract placed on MIs 
Ceback Boat Calcutta has not been satisfadory and firm could only supply 
one boat complete and could execute 80% work i.e. upto the 4th stage on 
the aecond boat and thereafter ran into financial difficulties. However, 
every effort was made by DGS&D both by correspondence as well as by 
holding meetings at various bigh levels associating the rep. of Indenting 
Ceptt. to find solution, so that some headway could be made in this 
contract but these efforts proved futile, as firm could not mage necessary 
funds to complete the work even though DGS&D had been malting stage 
payment in tenns of the contract. Ultimately, when no solution could be 
found, the decision was taken, in another high level meeting held on 4.1.89 
UDder the Chainnanship of JS (Banking) tbat the finn's banken may 
reimburse the total payment so far made to tbe firm (excludina tbat of lst 
boat which stands supplied) and on receipt of tbe money back, DGSAD 
will take steps to release the incomplete vessel in favour of bank on "as is 
where is basis". Bank has since reimbursed .the money and action to 
release the unbuilt vessel in favour of the bank in consultation with Mia. 
of Law is in hand witb DGS&1>. 

Itetcr' .,,... II. No. 34 (Para 4.16) 

The Committee deplore the ineffectiveness of the Andamaa & NiJ:obar 
Administration in the matter of punuinl the question of coDStruction of 
puaencer-cum-cargo vessell, inadequacy of whicb is causing considerabl~ 
IWdabips to the people of ADdaman & Nicobar Islands. The Committee 
DOte that of late it has been decided that the DGS&D may progress action 
only to get the second vellel completed by some other yard and the matter 
may be treated as closed as regards the third & fourth veaels. 
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Acdoa T .... 
Orden ~or construction and supply of 4 nos. Passenaer<Wll-Car)o 

vessel were placed by the DGS&D. New Delhi on behalf of the Admn. 
on Mis Ceback Boat Co. (P) Ltd., Calcutta vide their AIT No. SV-3/ 
217/022/PROV/236/PAOC/dated 31.7.75. The original COlt of each 
Wllel as per accepted tender was RI. 41.S5.000I-. As per the AfT these 
w.els were to be delivered to this Administration by the date mentioned 
below:-

1st vesael - 31.1.1977 
2nd vessel - 31.1.1977 
3rd vessel - 30.9.1977 
4th vessel • 31.5.1978 

But the finn. could not complete and deliver theie vessels according to 
the above schedule. The delivery period was extended by the DGS&D 
&0111 time to time. The firm delivered the lat vessel only on 29.9.1980. 
The construction work of remaining 3 vessels are as under. 

2nd vCSJ!el. Upto 4th stage completed, i.e. vessel has been launched 
during 1184: 

3rd &: 4th 
vessel upto 2nd stage completed, i.e. frame work completed. 

The last extended delivery period of these vessels was 26.6.1985 but the 
firm could not complete and deliver these vessels. 

The matter was pursued by the Administration with DOS&D and the 
shipyard concerned vigorously for the expeditious construction and deliv-
ery of these vessels. This matter was also taken up· by the Lt. Governor 
with the concerned Minister vide Admn's Signal No. 49-60/85-TR dated 
19.3.1986, requesting him to issue suitable instructions to the concerned 
~r of the DGS&:D to get these vessels completed immediately or to 
cancel the contract of said firm and get the outstanding work. done by 
IOIDC other reputed firms at the finn's risk and cost. The matter was also 
discuued in various meetings held by DGS&D but with no po5itive 
result. 

• 
The matter was further discussed in the meeting held on 8.2.88 under 

the Chairmanship of Shri I.P. Gupta.' Additional Secretary, MiniJtry of 
Home Affairs and it was decided that the remaining 2 vessels (i.e. 3rd &: 
4th) may be treated as written off/cancelled and the 2nd vessel on which 
80% work have been completed may be taken ovea:· from MI s Cleback 
and get the same completed from some other ship building firm. it. the 
Yellel has been under construction since 1975, without physical inspection 
of the said vessel, it can not be ascertained whether the present condition 
of the vessel will be useful for this Admn. or not after a long passage of 
time since 1975. The Technical Division of the SCI has, therefore, bear 
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requested to inspect the said vessel and tender their advice to the 
Administration in the matter. On receipt of their advice, a final decision 
will be taken by the Admn. 

From the position explained above, it will be observed that the A&N 
Administration bad been pursuing the matter of construction of these Yelle" with DGS&D and shipyard as well as Govt. of India vigorous~. 
The' DGS&D whicb had placed the orders was actually responsible for 
getting these vessels CX'nstructed timely by the said shipyard.· 

Action T __ by DGS&D 

Same as stated in para 4.15. 
Rea-meodatlon S. No. 35 (hra 4.17) 

The Committee are unable to comprehend as to why at the outset it was 
not ensured wbetber the Shipyard to wbom' the work of construction of 
ships was entrusted was or not in a position to construct the ships. When 
the work of construction of vessels was not completed within the 6th Five 
Year Plan, the matter should have been pursued with the shipyard so that 
the work could have been entrusted to another shipyard in the beginning 
of 7th Five Year Plan itself. The Committee would like that all these issues 
be examined in-depth and adequate action taken to safeguard the financial 
interests of the Government. The Committee also desire that the work of 
construction of remaining stages of the 2nd vessel on which 80% work bas 
been completed shoUld be entrusted to another shipyard at the earliest and 
the progress be watched regularly to avoid any further delay. 

Action T __ 

Orders for construction and supply bf 4 Nos. Passenger<um-Cargo 
veuels were placed by tbe DGS&D, New Delhi on behalf of the Admn. 
on Mis Oeback Boat Co. (P) Ltd .• Calcutta vide their A I T No. SV-3 I 
217/0221 PRO 1 2361 PAoe 1 dated 31.7.75. The original cost of each 

vessel as per accepted tender was Rs. 41,55,000 1-. As per the A I T these 
vessels were to be delivered to this Administration by the date mentioned 
below:-

1st Vessel 
2nd Vessel 
3Td Vessel 
4th Vessel 

- 31.1.1977 • 31.1.1977 
- 30.9.1977 
- 31.5.1978. 

But the firm could not complete and deliver these vessels according to 
the above schedule. The delivery period was extended by the DGS&D 
from time to time. The firm delivered the 1st vessel only on 29.9.1980. The 
construction work of remaining 3 vessels are as under: 

2nd VCIICl- - upto 4th stage completed, Le. vessel has 

3rd & 4th 
been launched during 1/84. 

- up to 2nd slage completed. i.e. frame work 
completed. 
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The last extended delivery period of these vessels was 26.6.1985 hut the 
firm could not complete and delivered these vessels. 

The matter was pursued by the Administration with DGS&D and the 
Shipyard concerned vigorously for the expeditious construction and deliv· 
ery of these vessels. This matter was also taken up by the It. GlSvernor 
with the concerned Minister vide Admn.'s signal No. 49-6() I K5-TR dated 
19-3-86., requesting him to issue suitable instructions to the concerned 
officer of the DGS&D to get these vessels completed immediately or to 
cancel the contract of ~id firm and get the outstanding work done hy 
some other reputed firms at the firm's'risk and cost. The matter was also 
discussed in various meetings held by DGS&D but with no positive result. 

The matter was further discussed in tho: meeting held on K.2.K~ under 
the Chairmanship of Shri I. P. Gupta .. Additional Secretary. Ministry of 
Home Affairs and it was decided that the remaining 2 vessels (i.e, Jrd & 
4th) may be treated as written off I c;mcclleQ and the 2nd ves!'ocl ~m which 
80% work have been completed may he tilken over frum MIs C1ehilck 
and get the same completed from some other shiphuilding ,firm. As the 
vessel has been under construction since 1~75. without physil:al insJ"'C\.·tion 
of the said vessel. it can not he ascertained whether the present l'ondition 
of the vessel will he useful for this Admn. or not lifter iI long pilssagc of 
time since 1975. The Technical Division uf the SCI ha!'o, therct'ore. heen 
requested to inspect the said vesscl ilnd h:nder thdr ild\"il'e to the 
Administration in the matter. On receipt of their ail\"i,,·,,·. a' final decision 
will be tilken by the Admn. 

From the position explained ilhm·e. it will he ohscm . .'d that th,,' A~ r..; 
Administration had heen pursuing the matter of l'On ... trlll'lilln of thl'se 
vessels with DGS&D and shipYilrd ilS well ,IS Gm!. of India \·i~oroll ... I~. 
The DGS&D. which had placed. the orders WilS ,lctulIlly respllmihle for 
getting these vessels consu'ucted timcly tty the said shipyanl. 

Action TIIkea" by I)(;S&IJ 
In this connection. it is stated that the firm MIs. (,khack Boat <:11 .. 

Calcutta to whum the work W.IS entrusted was a rl'gisterl'd firm wilh 
DGS&P at the time. of plil\.·ement of order (as uhsern.'d from thl' a\·ail.lhl,,' 
record) and they had heen executing orders of sud: typl' of ... tore, I . .'ar\i,:r 
also. Their performance W;,IS illslf ClInsid.ered to he in order a! thl' lillll' III 
placement of conlnle!. A capacity report .w .. , aJ...o c,llIed 1m Irom D.(i. 
Shipping who had commented in the rl'ptlft th.lt in \ie\\ ,II I hI.' p ..... 1 
experience (If this firm in ttuilding small \L· ...... ~I, ( ... tecl .IIlJ \\oodclll and 
having experienced and tl'l'hnic,llIy '1u'llifi,,'d. p"'NIOncl ... the~ ha\Cllw 
capacity to built 3N/.aO !nl'ters length· twin screw p,I ..... enger·nlllh·;U·!!" 
vessels. It may lhus Ill' \Ihsen cd lh'lt capahility uf the firm \\ as dlll~ (a"'cll 
into cunsideration while placing order. Their capahility is further e ... tah-
lished with the fact that they could complete one vessel and XII"" wmk Oil 

the second ~as d"ne 10 the satishlCtion of inspection. authority. Ii i ... Ilnl~ 
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due to subsequent developments / financial constraints that the contract 
had run into trouble and could not be completed. In this connection, in the 
meeting held ,on 27-o-Ro. under the Chairmanship of Add\. Secy. (Oeptt. 
of Supply) Development Officer, Ship Building. MlO Shipping Transport 
(who had also participated in the aforesaid meeting) had commented that. 
the firm is an old estahlished company and are technically capable to 
complete the balance work hut only hecause of their financial problems. 
the firm is not in a position to invest any more money. He further stated 
that unlike in many other countries there is no financiaJ backing 'or 
subsidiary available to small ship builders to meet / ahsorbthe rising cost 
of raw materials. Regarding pursuing the matter with shipyard, as already 
mentioned in above paras various meetings were conducted with the 
Shipyard to see that the contract gets completed satisfactorily. So far as 
safeguarding the financial interest of the Government,' this has been duly 
taken care of and as already stated above, the money paid to the firm 
stands reimbursed by the bank and the only action pending now is to 
release the unbuilt vessel in favour of the bank and to bring the contract to 
an end. ' 

Recommendation SI. No. J6 (Para 4.23) 

The Com'minee note that due to non-availability of direct ship serviee 
hetween Port Blair & Vilag, the people of Vilag arc forced ·to go to Port 
Blair Via Cilcutta or Madras. The Committee desire that Andaman & 
Nicohar Administration should assess the quantum of passanger / cargo 
traffic hetween Port Blair and Vilag and on that basis consider the 
feasihility of introducing a direl·t ship service between Port Blair & Vizag, 
at le.lst once in a month. Alternatively the present schedule of ships going 
to Madms and Calcutta could he rescheduled so as to at least provide one 
trip to vizag during a month. It is 'also desirable that a survey may be 

'condul·ted of passengers going to Vizag from Port Blair with a view to 
augm\.'llIing the ship fleet to provide for a more frequ,nt and regular 
\ervil'e hetween Villlg and the Islllnds and \'in' l'l'rl'U. The matter regarding 
diversion of ships to Villlg should also he taken up with the Pradesh 
((lundl was promised during evidence. 

Action T ... 
At pn:sent three passenger-cum-cargo vessels viz., MV ."Harshvardhana'. 

MV-Najad-II and MV' Najlld-III are plying between mainland and Anda-
mlln and Nicnhar Is"mds and these vessels art plying between Madras and 
Cakutta and to Port-Blair at ,an interval of approximately 15 days. In 
pursuance of decision taken by the Govt. of India. the vessels 'also call at 
Vizag Port at· an interval of once in 3 months. An analysis of the 
movement of passengers anI,! cargo between Port Blair and Vizag in the 
past. re\'e.lls that waile utilisution of passenger capacity was reasonable, 
the utilisation of cargo capacity was on the lower side. Also if monthly' 
services arc introduced the present level of passenger traffic will cause 
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great under utilisation of passenger capacity of the vessel as well. Apart 
from this, the Vizag porr has relatively limited infrastructure facilities to 
handle passenger vessels. 

The cOnstruction ·of thr~e new vessels have been placed on MIs. 
Contromor, Poland. and these vessels are expected to be availClble for 
operation by 1990-91. The entire operation of passenger vessels from the 
mainland could be reviewed at that time in the overall interest orthe 
islanders. Till such ttme. the existing system of passenger vessels calling at 
Vizag Port once in 3 months would continue. Considering the extremely 
tteavy rush of passengers for Calcutta and Madras, any diversion of ships 
from the existing schedule to Vizag will accentuate the current problem. 
However, whenever there is a scope for. getting more passengers I cargo 
from either side for Vizag. the question of providing additional services to 
Vizag Port would be considered as a special case. 

The Shipping torporation of India have been advised to give wide 
publicity of sailing schedules of passenger-cum-cargo ships between Port 
Blair and Vizag atleast three months in advance so as to utilise the ship in 
full by the intending pa.ssengers. 

Recommendation SI. No. 43 (Para 4.48) 
The Committee note that for the 34 buses purchased during 6th Five 

Year Plan there was delay in the supply of chassis by TELCO on whom 
Directorate General Supplies & Disposals had placed orders which 
consequently delayed the construction of bodies of buses by the f~rm. The 
information regarding delay in the delivery of chasis is stated to be 
available with the DGS&D. The committee are of the opinion that the 
matter should be probed further in consultation with the DGS&D so as to 
see whether any damages could be levied against TELCO for delay in 
delivery of chassis which ultimately delayed the construction of bodies> of 
buses. While finalising such contracts in future also it has to be ensured 
that th,e financial interest of the Govt. are properly secured. 

ActiOQ TIIkea 
The action taken report of the recommendation of Estimates Committee 

concerning State Transport Services Andaman and Nicobar Islands against 
paras 4.41 to 4.51 has already been furnished to Government of India. 
Ministry of Surface Transport vide letter No. TR/89 dated 3-6-89. 

ActioR Taken by Ministry of Surface Tr .... port 

Awaited. 
Recommendation SI. No. 44 (Para. 4.49) . 

The Committee have been informed that the case of 12 buses procured 
during 1985-86 is under investigation by CBI at Patna. They would like to 
be apprised of the causes of ~nvestigation and the actual position in this 
regard. 
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Actfon T ... 
The action taken report of the recommendation of Estimates Commit-

tee concerning State Transport Services Andaman & 'Nicobar Islands 
against ~ 4.41 to 4.51 has already been furnished to Government of 
India, Mini5try of Surface Transport vide letter No. TR/89 dated 3-6-89. 

Action T __ by Ministry or Surface T ...... port 

Awaited. 
R~mmendatlon SI. No. 46 ("""4.51) 

The Committoo have observed that at present there are no firms 
registered with DQS&D on rate contract basis for construction of bus 
~ies which has resulted in the dclay in fabrication of bus bodies. The 
CommUtee desire that the matter may be taken up with DGS&D to 
initiate necessary action for rcgularisation of firms with them on. rate 
contract basis for construction of bus bocUt:s. 

Action T .. 
The action taken report of the recommendation of Estimates Commit-

tee concerning State Transport Services Andaman and Nicobar Islands 
against Paras 4.41 to 4.51 has already been furnished to Government of 
India, Ministry of Surface Transport vide letter No .. TR/89 dated 3+89. 

Action T'- by Ministry or Surface T ...... port 

Awaited. 
Recommendation SI: No. 54 (Par. 6.3) 

The Committee note that 18 Islands do not have the f~U'y ~f Post 
Offices and the A&N Administration is SLated to ~ave a~k~d tho Postal 
Authorities to open the Post Offices in some of ~f! lsl",na., U ,. atated 
that as per norms of postal departmeflt, these .shm~s da nat fultlll the 
criteria for opening of post offices. 

A,~'" . 
Out of th~ 18 lslands spo"$9~" ~~ 'tie Adm'flis,rattan, Palt Offices 

have been opened in the following Islands in March, 19891-
l: ~tf!\i~ l~land~. 
2. Peel blands. 
3. RUlland Island. 

Sanction for opening of new Post Offices in thQ followinl Iltaodt have 
been received and action ,S i~ hand to ope" these ~t Offices 
shortly:-

1. Kondul Island. 
2. Pulomilo Islands. 
3. Ttinket Island. 
4. Ll,tle Nicobar Isla~ds. 



51 

All these Offices were opened in relaxation of prescribed norma 81 a 
specia1 case for these Islands. 

The proposals for opening of Post Offices in the foDowing Islands will 
be examined during the year 1989-90:-

1. Smith Island. 
2. East Island. 
3. Bambooka Island. 
4. North Passage Island. 

Regarding opening of Post Officts 'in the remaining 7 WaDdI. it is not 
feuible to examine the proposal at present as tbe population in these 
'1alaDck is far less than the consideration parameter. The names of the 
Islands and their population are given below, which wiD speak for itself. 

Name, of Islands. PopuUuion as per 1981 

1. fillangcbong Island 
2. Norcondum Island 
3. Prolob Island 
4. Interview Island 
S. Viper Island 
6. Stiwart Island 
7. Aves Island 

census 
Z7 
17 
13 
10 
7 
3 
2 

14 Post offices were sanctioned (including the 7 ,'shands mentioned 
above) during the year 1988-89 aU in relaxation of the prescribed norms. 

Recommendatloa sa, No. 55 (Para 6,4) 

It needs bardly to be pointecS out that provision of basic communication 
facilities is the barest minimum requirement for the d~velopment of any 
area. In view of the remoten-ess of the islands and difficulties of inter-
island shipment between different islands, there is a strong case for 
relaxation of preScribed norms for the opening of post offices in these 
islands. The postal Department should have a reappraisal of the whole 
issue and take step to open post offices in 18 Islands deprived of this 
facility at present. The A&N Administration should also take adequate 
measures to ensure t)ult inter-island sllipping facility is available regularly 
when post offices arc opened in the remaining islands. 

AcdoII T __ 

The position regarding opening of Post Offices is indicated as fol-
lows :-

Out of the 18 Islands sponsored b)'- the Administration, Post Offices 
have been opened in the following, Islands in March, 1989:-

1. Strait Island 
2. Peel Islands 
3. Rutland Island 
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Sanction for opening of new Post Offices in the following Islands have 
been received and action is in band to open these Post Offices shortly :-

1. Kondul Island. 
2. Pulomilo Island. 
3. Trinket Island. 
4. Little Nicobar Island. 

All these offices were opened in relaxation of prescribed norms as a 
special case for these Islands. 

The proposals for opening of Post Offices in the following Islands will be 
examined during the year 89-90 :-

1. Smith Island. 
2. East Island. 
3. Bambooka Island. 
4. North Passage Island. 

Regarding opening of Post Offices in the remaining 7 Islands, it is not 
feasible to examine the proposal at present as the population in these 
islands is far less than the consideration parameter. The names of the 
Islands and their population are given below, which will speak for itself. 

Name of Islands Popult.Jtion tIS per 1981 

1. Tillingchung Island 
2. Norcondum Island 
3. Prolob Island 
4. Interview Island 
S. Viper Island 
6. Stiwart Island 
7. Aves Island 

~ 

27 
17 
13 
10 
7 
3 
2 

14 Post Offices were sanctioned (including the 7 islands mentioned 
above) during the year 1988-89 all in relaxation of the prescribed norms .. 

Necessary action for providing inter-island shipping facilities regularly to 
the islands where post ot!ices will be opened, will be taken. 

RecollUDeDdatloa 81 •. No.64 (Para 6.42) 
The Committee note that as against the target for constructing 730 

quarters during the 6th Five Year Plan, only 166 quarters have actually 
been constructed. The Committee have been informed that the bottlenecks 
like (i) delay in finalisation of tenders by the DGS&D, (ii) daIay in supply 
of material by the firms borne on DGS&D rate contracts; (iii) delay in 
supply of levy cement; (iv) delay in the transportation of construction 
~Ilterials etc". resulted in non-achievement of the set targets. The 
Committee find that the present system of holding of meetings by regional 
office of the DG~D. Calcutta with the concerned officers of the 
Administration has not proved to be effective in removing the aforesaid 
bottlenecks. The Committee would like the DGS&D to make more 
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concerted effort to remove these bottlenecks so 
coastruction of quarters is not advenly affected. 

AdIoD T __ 
I , 

• 

that the work of 

I During the 6th Five Year Plan perioa the quarterly allotment of levy 
~ent to this Union Territory was 5,600 Mrs. Out of this total allotment, 
Supply Department was aOoting the major quantum to APWD varying 
from 3000 to 4000 Mrs. per quarter. Apan from APWD, the levy cement 
wu also being allotted to other Developmental Departments/body 
corporates engaged in construction work like P &: T, Forest Development 
Corpore.tion, Municipal Board etc. Only a small quantity of 700 to 800 
Mrs. was kept under public sale category which was issued against permits 
to the applicants as per registration though allotment of public sale 
category as per the norms of the Govt. of India is 30% of the total 
allotment. In consideration of the developmental programmes of the 
APWO, the major share of levy cement was allotted to them curtailing 
from the public sale category. 

The arrangements of the import of levy cement against aOotment to the 
Govt. Departments, are required to be made by them by negotiating with 
the Manufacturers/DGS &: D as the case may be and location of vessels 
for such import within the validity period. 

So far as Public sale category is concerned the allotted quota was 
appropriated from the total allotment and allotment made to the 
authorised stockists with the direction of importing the same from the 
Manufacturers within the validity period by sending remittance in time and 
arranging location of vessels. Bulk of the import was made from Tuticorln 
from the Manufacturer viz. India Cement Ltd. The Manufacturer 'was 
often interested to send in bulk of the whole allotment of this Territoll 
and did not evince any interest in sending cement by small vessels. As a 
result the consignment was often arriving late due to non availability of 
bulk carrier and Regional Develppment Commissioner, Cement has to be 
approached often for extension of validity period. There were aJso 
occasions when the Manufacturers have not supplied the allotted quota 
within the validity period due to shipping bottle-necks. Therefore, the 
main constraint of bringing levy cement in time by the Department as well 
.. stockists was non-availability of slritable vessel in time. 

Incidentally it may be pointed out that SCt had two big vessels earlier 
for carriage of bulk cargo including cement viz. M.V. Shompen and M.V. 
Diglipur. M.V. Shompen had been withdrawn for scrapping purpose in 
May, 1985 and now the only bulk carrier with SCI is MV Diglipur which is 
often enpaed in carrying bulk food·grains and other bulk materials of the 
Govt. Departments including cement. Its frequency of carrying cement 
exdusively is therefore, very limited. 

1bc private vessels are mostly reluctant to accept c.ement cargo as its 
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a dirty cargo which requires incurring extra cost of cleaning ship after 
diacharge. Thus the import of cement mainly depends upon the availability 
of SCI ship. Therefore, the set back in construction work in time can be 
mainly attributed to non-availability of suitable ship for carriage of levy 
cement by the Oovt. Departments as well as private stockists. 

Incidentally it is to mention that from 1-3-89 the cement has beeD 
dccontrelled by the Govt. and thcn-e is DO component of levy cement now. 
Hence, the government departments as well as authorised stockists have to 
make their own arrangements of negotiating with the Manufacturers and 
arrangement of import of cement as per the open market rate. The Supply 
Department has no role to play for allotment of cement to various 
departments and stockists excepting keeping vigil that cement is available 
to public from the stockists at reasonable rate. 

As regards other building materials mainly Iron end Steel it is to point 
out that there is no control on Iron and Steel. The Govt. Department 
t=Dlaged in construction works, are directly importing Iron and Steel 
through DOS & D / other approved agencies. As regards the private 
dealers in Iron and Steel, they are importing Iron and Steel from the open 
market as they do not fall under any preferential category for 
consideration by the Development Commissioner, Iron and Steel. 

During the last meeting held with the Development Commissioner, Iron 
and Steel at Port Blair on 17th October, 1988, it was clearly pointed out by 
the Development CommiSsioner that no preference can be given for 
allotment of IrOD and Steel to the Private dealers as they do not fall under 
any preferential category. As a result, the arrangements for Iron and Steel 
for the Public Sale Category ar~ made by the dealers by importing from 
the open market. The import also dep:nds upon the availability of 
Shipping space from Calcutta/Madras. 

The Ministry of Commerce (Deptt. of Supply) have added that in the 
absence of details of specific cases no comments can be offered on the 
stated bottlenecks of delay in finalisation of tenders in the DOS & D, 
delay in materialisation of supplies against DOS & D rate contracts, delay 
supply of levy cement etc. The recommendation made by the Estimates 
Committee has been noted and apprised to the DOS & D with th~ 
direction to make more concerted 'efforts to check delay on the stated 
aspects. It may be mentioned in this connection that the indents received 
from A & N Administration are accorded high priorty in DOS & D and a 
special watcb is kept on the progress of indents received and contracts 
placed relating thereto. A liaison cell headed by Director of Supplies bas 
been set up at Calcutta to coordinate and monitor the progress of indents. 

Reeonuneadation SI. No. 65 (Para 6.43) 
The Committee regret to notc that the position regarding the 

transportation of construction material from Calcutta/Madras to A & N 
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Islands bas not improved despite the fact that the matter was taken up 
with the AJD Shipping, Calcutta about 8 montlfs\,back and construction 
material have not yet been transported to Port Blair. They urge the 
Administration to takes steps to get the chemicals transported to the 
Islands. Simultaneously, responsibility for this lapse should be fIXed after 
investigating reasons leading to it. The Committee would further urge that 
immediate effective measures should be taken to improve the position of 
transportation of construction material through Calcutta/Madras to Port 
Blair. It is indeed essential. to strengthen the implementing and monitoring 
machinery relating to construction of quarters. 

Action T .... 
The SCI is responsible for transportatiog of Govt. cargo between 

mainland-islands. However, consequent on the, withdrawal of T.S.S. 
Nancowry having a cargo capacity of about 2000 MT from this Sector from 
end of July, 1988, there has l'iCen a shortfall of said cargo carrying capacity 
on this run. M.V. Najd-II and M.V. Najd-III which were chartered during 
June, 87 and January 1989 respectively are having a cargo capacity of 100 
MT each. M.V. Akbar ,another passenger-cum-cargo vessel was no~ 

available on service on this run from June, 1987 onwards. M.V. 
Andamans, and M.V. Harshavardhana passenger-cum-cargo vessels which 
are having the cargo capacity of 1000 MT and 1500 MT respectively are 
required to ply as per fIXed schedules to cater to the passenger 
requirements and hence carriage of cargo tQ. the maximum capacity is not 
possible in order to maintain the fixed schedule. 

In the absence of adequate cargo capacity between mainland-Island 
particularly with the withdrawal of TSS Nancowrie considerable difficulties 
are being expe~enced for transportation of cargo 'including construction 
materials etc. The cargo vessel MV Dinglipur having a capacity of 6500 
MT presently operated by SCI is too big in size and the frequency of visit 
of this vessel is very less which causes delay in transportation of cargo from 
mainland as this vessel ,cannot have quicker turn round. The 
Admiriistration had taken up the matter regarding chartering of a cargo 
vessel with a capacity of atleast 2000-3000 MT with the Govt. of India, 
Ministry of Surface Transport New Delhi. This has however not been 
materialised. The Admn. have. however. requested the Mlo Surface 
Transport to issue necessary instructions to -the SCI for better cargo space 
management of the existing vessels so that mar difficulties in transhipping 
the cargo from mainland to Port Blair are miftimised. 

The Ministry of Commerce (Deptt. qj Supply) has added that the 
construction materials handled by the Assistant Director (Shipping) of 
DGS & D at Calcutta consist of structural steel. asbestos paints. concrete 
mixtures etc. These materials fall under the category of long length 
hazardous and odd size cargos. They can be shipped only in Cargo vessels 
of the Shipping Corporation of India as passenger vessels do not take such 
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cargo. They can be transported in cargo vessels of private shipping 
agencies on a "No Objection Certificate" from the Shipping Corporation of 
India. Further, the frequency of SCI cargo vessels sailing from Calcutta to 
A & N Islands is inadequate; there are hardly two/three sailings in a year. 
As such the construction materials have to wait for the SCI cargo vessels 
to accept this cargo. A remedy to the problem would lie in that the AD 
(Shipping) be authorised to transport the materials in any vessel of private 
agency that may be available without a no objection certificate from the 
Shipping Corporation of India. To this end, the A & N Islands 
Administration should obtain the necessary authority in favour of the AD 
(Shipping). 

With regard to the delay in the transportation of water treatment 
chemicals referred to, it may be stated that the materials were received 
from Railhead by Assistant Director (Shipping), Calcutta in damaged bags 
not suitable for transportation by sea vessel. The supplier was repeatedly 
asked to repack the stores in sea worthy condition but no action was taken 
by him. Ultimately, the DGS & 0, Calcutta got the bags repacked from 
the transporter and the material was shipped to the Islands in December, 
1988 and Jan.; 1989. 

In view of the above, there was no lapse in transporting the 
chemicals.The DGS&D have however been asked to direct their branch 
offices at Calcutta and Madras to make every possible efforts to transport 
the construction material/stores as expeditiously as possible. The matter 
has also been taken up by D(S&D), Calcutta with the Chief Port 
Administrator, A & N Islands on 27-7-89 regarding the 'problems faced due 
to the cargo ship being diverted & cargo missing the ship. 1000 mt. of 
construction material, hazardous & oth~r long length cargo planned for 
shipment in June, 1989 could not be shipped as the vessel did not arrive. 
They were expected to be shipped in August, 1989. 



CIIAP'J'ER-IV 
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH GOVf'S REPLIES HAVE NOT REEN ACCEPTED 

BY THE COMMITTEE 

Recommendation Sl. No.l1 (Para 1.53) 
The Committee deprecate that there has been phenomenal delay in the 

extraction of timber from hilly lands. The Forest Departni~nt was assigned 
the work in sixties and for a very long period nobody bothered' about it, 
resulting in loss of revenue to Government and affecting the cultivation of 
timber crop and pineapple which is highly remunerative. Lamentably, the 
work which was· initiated in Sixties is no where near completion even 
though we are about to enter the nineties. This indeed is a very sad 
reflection on the working of Island Administration which has worked at 
snail's pace in a matter so vital for the welfare of cultivators. It is time that 
such delays and lapses are looked into with introspection so as to plug the 
slippages and to avoid such phenomenal delays in future. which brings 
disgrace to the Administration. 

Action Taken 
The pineapple cultivation has been adopted in the Islands but the same 

could not make headway for the following reasons:-
(i) The jungle from hilly lands allotted to the farmers have not so 

far been cleared by them from whose fields the commercial 
trees have been extracted by the Forest Department. Now 
clearance of the area by the farmers is due to their economic 
backwardness. Defaul~ in repayment of previous loans stands in 
the way for obtaining fresh loans from the Nationalised banks 
and the Co-operative banks. 

(ii) Stray animals is also a ljmiting factor in the utilisation of hilly 
land for cultivation of pineapple and tuber crops. To provide 
protective fence to overcome this menace barbed wire ilt not 
being received from mainland since last 3-4 years inspite of 
placing the indents with DGS&D. 

(iii) Non-availability of planting materials viz. pineapple suckers is 
another limiting factor in the expansion of area under 
cultivation of pineapple. For 'the. supply of Suckers the 
Administration have to depend on the mainland as the 
production in these island is very much limited. To overcome 
this problem viable techndlogy is to be developed. The 
Director, CARl. Port Blair has already been requested to 
evolve and standardise ~«r technology for rapid mutiplication, 
so that dependance on mainland for pineapple suckers is 
minimised. 
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Extraction of Commercial trees from allotted hilly land was hampered. 
primarily because:-

(a) Scattered nature of allotted land in areas where Forest 
department has no infrastructure. These lands were distributed 
in more than 100 locations throughout the Islands to territory. 

(b) Shifting of timber extraction camps from place is not only 
expensive but also impracticable especially where movement of 
men and material including shifting of elephants and heavy 
machineries are involved. 

(c) The paddy lands having been allotted in the valleys were 
brought under cultivation after clearance of forest growth earlier 
where as hilly lands were allotted subsequently. The extraction 
path for harvesting timber, from hilly land was available only 
for a short duration of 3-4 months in a year after harvesting of 
paddy. Some hilly land are not accessible by road even today. 

(d) Since hilly lands were full of tree growth there was some delay 
in locating the exact boundary of the land allotted. 

(e) Inspite many constraints, Forest department harvested timber 
from about 7700 ha. of allotted hilly land by now leaving only 
2300 ha. area where also work is in progress. 

(f) Keeping in view the difficulties leading to delay in removal of 
trees from hilly land, a policy decision was taken during 1987 
under which the Settlers are permitted to extract commercial 
trees from their lands on payment of -royalty and non-
commercial tree without any restriction. . 

Recommendation Sl. No.12 (Para 1.S) 
The Committee are constrained""to note that no tangible progress has 

been made under the scheme of Coastal aquaculture. The Committee 
regret that the work of survey of brackish water suitable for undertaking 
cultural programme has not been completed by the team has surveyed only 
a part of south Andaman and the rest of the areas in the Islands are yet to 
be surveyed. The Committee desire that the survey work of the remaining 
areas should be completed on urgent basis and further steps taken for the 
establishment of model fish farms for brackish water culture in south 
Andaman. Middle Andaman and Car Nicobar. 

Action taken 

A macro level survey was conducted in about 1000 hec. of land in South 
Andaman by an Expert Team. which found about .470 Hce. of land 
suitable for prawn culture. The department has since procured topo-sheets 
and saline refrac to matter. and also taken action for procurement of PH 
meter. required for carrying out other survey. 

A draft . Andaman and .Nicobar Islands Leasing of Brackish Areas. to 
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,Entrepreneurs Rules, 1989' has been passed by Pradesh Council with some 
modifications. 

For the Establishment of model brackish water Fanns in South 
Andaman, Middle Andaman and Car Nicobar schemes has been included 
in the draft VIIIth Five Year Plan . 

. Two entrepreneurs from South Andaman have approached the 
Administration for taking up brackish water culture projects and the same 
has been referred to MPEDA, Cochin. 

The Ministry of Agriculture & Cooperation has added that there is a 
scheme namely 'CoastaI'Aquaculture' proposed during the YUth Five Year 
Plan by the Andaman and Nicobar Admn. While examing the scheme for 
approval, Planning Commission and Integrated Finance Division of 
Department of Agriculture & Cooperation desired to conduct the feasiblity 
study regarding the potential of coastal aquaculture in the Islands. This 
was communicated/by the Department of Agriculture and Cooperation on 
1~S-1987. No feasibility report has so far been received by the 
'DepaTtn;e.,:t:~Agriculture & Cooperation. 

During VIII Five Year Plan Central Institute of Coastal Engineering for 
,Fishery (CICEF) will take up survey and investigation for development of 
brackish water aquaculture in Andaman and Nicobar Islands. 

One officer from Andaman and NicObar Islands will be trained in 
Philippines for three months in brackish water aquaculture under UNDP 
Programme. 

Recommendation SI. No. 18 (Para 3.9) 
The COmmittee regret to note that tho work pertaining to control of 

blindness programme has suffered adversely· due tQ.. the fact that the 3 posts 
of Opthalmologists w~re kept vacant since lon& 6n~.Q~ly after filling up of 
one post of Opthalmologist from AFMS in 198411tfie-' programme has been 
activated. The Committee. are unable to app~iate the existence of 
vacancies for an unduty long period. The Committee are of the hpinion 
that adequate steps were not taken to fill up these vitcaaci~HS 
cadre earlier and the posts remain vacant due to non-availability of 
qualified local candidates. Only now actiob has been initiated to include 
these posts under CHS cadre so that qualified candidate can be appointed 
from CHS I Defence Services. The Committee desire that the more steps 
should be taken with due promothude so that remaining two posts are 
filled up without any further delay. 

ActJoa T ... 
The fact that 3 ~ of Opthalmologists were lying vacant in the 

depertment was duly -brought to the notice of Ministry for filling up of the 
.... from the CHS cadre. Since CHS did not fill up the posts, the matter 
'NIl taken up with the Ministry of Defence for posting of an 
Opthalmologist from the Defence on deputation basis. Major S.C. Nanda 
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an Opthalmologist from the Defence is nOw working unGer this 
Administration on deputation. One of the JMOs a local bonded candidate 
bas since been sponsord for 3 years MD course in Opthalmology in the All 
India Institute of Medical Science New Delhi. On the successful 
completion of the course, the said doctor who is resident of this place can 
be appointed against one of the vacant post. Continuous efforts are being 
made to obtain specialists from CHS/Defence. 

Recommendation SI.No. 20 (Para 3.14) 

The Committee note that the position regarding the strength of doctors 
in each of the 11 Primary Health Centres is not satisfactory. They note 
that as ort '31-3-88, 8 Primary Health Centres had sanctioned strength of 
two doctors each and 3 Primary Health Centres bad sanctioned 
strength of one doctor each, although as per norms there should be at'least 
2 doctors each in all the Primary Health Centres with less than 5 sub-
centres under its jurisdiction, and Primary Health Centres with more than 
5 sub-Centres under its jurisdiction should have 3 doctors each. 

Action Tatea 

Necessary provision is being made in the 8th plan to improve the doctors 
population ratio in rural areas with special attention to isolated islands. 

Recommendation SI. No. 13 (Para 3.13) 

The Committee are concerned to note that some of the posts of 
specialists in the hospitals in Andaman & Nicobar Islands are lying vacant 
since the last 5-7 years. The Commiuee attach great importance to the 
provision of proper medical facilities to the inhabitants of these far flung 
islands and desire that immediate effective action should be taken to fill up 
the vacant posts. 

Action TIIkeD 

Action has already been taken to fill up the vacant post of Specialists by 
Defence personnel on deputation. Action is also being taken to appoint 
locally qualified doctors as specialist on ad-hoc basis. 

Recommendation SI. No. 24 (Para 3.24) 
The Committee also note that the proposal for creation of other Posts of 

Medical Specialist, Gynaecologist, ENT surgeon, etc. for Civil Hospital, 
Car Nicobar and 4 specialists for CHC, Ranget has been cleared by the 
Ministry of Health & Family Welfare and is awaiting clearance from 
Ministry of Finance. The Committee desire that matter should be pursued 
with the Ministry of Finance and Ministry of Health so as to obtain their 
approval expeditiously. After the approval urgent steps should be taken to 
fill up the posts of specialists. 
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Action T __ 

The Ministry of Defence have again been requested to depute the 
foUowing specialists for Civil Hospital Car Nicoabr and they are expected 
to join shortly :-

1. Surgical Specialist. 
2. Anaesthetist. 
3. Medical Specialist. 
4. Gynaecologist. 

As regards the specialists for GB Pant Hospital the Hon'ble Lt. 
Governor again moved the Defence Ministry for posting of one Radiologist 
and one Skin Specialist from the Army on deputation basis. 

Recommendation SI. No. 59 (Para 6.17) 
The Committee observe that though the peripherals like approval to the 

proposal and setting up of the Board of Directors have been completed the 
Corporation has yet to become operational. The Committee are of the 
opinion that nothing concrete can be achieved merely by appointing the 
Board of Directors. 

Action Taken 
The ANIIDCO has recently started functioning but various activities 

relating to the ANIIDCO is in the process of being taken. Technical 
experts relating to diffeJrent sectors are still to be appointed. Action has 
already initiated for app,ointment of General Managers under each 'sector 
by approaching concerned Ministries of Govt. of India, similar Corporation 
on the mainland for taking officers on deputation initially and by 
requesting PESB to select the requisitely qualified officials. The post of 
Managing Director has been upgraded and the activities will get speeded 
up once the General Managers of .• a11 th~ sectors are appointed. 

It is further informed that 3 meeting of the Board of Directors have 
been conducted and various agenda items have been discussed and action 
would be initiated after appointing the necessary staff required to run the 
Corporation. 



CHAPI'ER-V 

RECOMMENDATIONSIJJBSERVATlONS IN RESPECT OF 
WHICH FINAL REPLIES ARE STILL AWAITED 

Recommeadatlon Sl. No. 67 (Para 6.45) 

The Committee note that in the annual plan for the year 1987-88 and 
outlay of Rs. 100 lakhs was approved for developing bouse sites in South 
Andaman. The Committee have also been informed that the development 
plans prepared by the APWD for the siteS near Carbyns Cove and 
Nayagaon were however, not approved, and the work. has now been 
entrusted to CPWD for preparing a layout and subsequent execution. The 
Committee desire that the matter, may be vigorously pursued with the 
CPWD so that there is no further delay in the execution of scheme for 
development of house sites. 

Action T __ 
The Director of Works, CPWD has taken up .the matter regarding 

engaging a consultant for preparation of plans and project report for their 
approval which is awaited. The work will be tldren up as soon as consultant 
is appointe<;t and project report and sanction are received. The matter is 
being constantly pursued with C.P.W.D. 

ActIon T .... by Ministry 0' Urban Development 
Awaited. 

62 



APPENDIX 
(Vide Introduction of the Report) 

Analysis of Action Taken by Government. on the 6th Report of 
Estimates Committee (Ninth Lok Sabha). 

I. Total number of Recommendations: 
II. Recommendations/observations which have been accepted 

by the Government: 
(Nos. 1, 2, 4; 5, 6, 7, 8, 10, 14, 15, 16, 17, 17(A), 19, 25, 
U,v,~,~,n,TI,~,~,~,~,~,~,~,~,~,~, 
51, 52, 53, ·56, 57, 58, 60, 61, 62 , 63, 66) 

67 

Total 42 
Percentage 61 % 

m. Recommendations/observations which the Committee do 
not desire to pursue in view of Government's replies: 
(Nos. 3, 9, 13, 21, 22, 30, 31, 33, 34, 35, 36. 43, 44, 46, 54, 
55, 64, 65) 

Total 18 
Percentage 27% 

IV. Recommendations/observations in respect of which 
Government's replies have not been acccpted by the 
Committee: • 
(Nos. 11, 12, 15, 20. 23,24, 59) 

Total 
Percentage 

V. Recommendations/observations in respect of which final 
replies are still awaited: 
(Nos. 67) 

7 

10.5% 

Total 1 
Percentage I.S% 
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No. 
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